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LEGISLATIVE ASSEMBLY
Friday, 28th March 1947

The Assembly met in the Assembly Chatnber of the Council House at Eleven
ot the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) in the
Chair.

STARRED QUESTIONS AND ANSWERS.
(@) ORAL ANSWERS

INOREASED EXPENDITURE OF CENTRAL GOVEENMENE AND APPOINTMENT OF A
RETRENCHMENT COMMITTER

1239, *Mr. Manu Subedar: (a) Will the Honourable the Finance Member
please state if Government have ascertained what is the total amount of
increased expenditure in each Department of the Central Government and how
much of such increase is due to the increase in the scale of pay and the in-
crease in the number of employees?

(b) Do Government propose to consider the desirability of appointing &
retrenchment committee to work on the lines of the Inchcape Committee?

(¢) What measures do Government propose to take in order to reduce the
staff, which was increased during the war period, but whose continuance may
not be justified on financial grounds?

(d) Have any officer or officers been specially deputed to attend to this
work in the Secretariat and, if so, who are they, and have they submitted any
report?

The Honourable Mr. Liaquat Ali- Khan: (a) No such detailed investigations
have been made. The general growth of expenditure will be apparent from a
study of Statement VII in Part I of the Explanatory Memoranda on the succes-
give budgets of the Governor General in Council.

(b) and (c). The attention of the Honourable Member is drawn to paragraph
48 of my speech on the floor of this House on the 28th February, 1947, while
presenting the budget for 1947-48.

(d) No.

Mr, Manu Subedar: May I know whether the Government have listed ou$
separately in each Department the number of posts which did not exist before
the war and whether they have asked the Department to give an explanation as
to the reasons why such a post should now continue?

The Honourable Mr. Liaquat Ali Khan: All these matters, as I hav said,
will be examined by this Economy Committee that I propose to appoint.,

Mr. Manu Subedar: May I know when the Government will announce the
appointment of the Economy Committee and whether in the programme of the
Economy Committee it will bec laid down that it will be expeditious?

The Honourable Mr. Liaquat Ali Khan: I cannot give any definite date,
but T hope to announce its appointment as soon as possible. It may he even
during the present session of the Assembly.

As regards the work, it will be necessary, if we are to make any improvement
in our expenditure, that the report of the Committee should be available as soon
a8 possible. .

Beth Govind Das: Will the Government see that no retrenchmen# is made
at least in two Departments. that is, the External Affairs Department and the
Commonwealth Relations Department?

(26'1)
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The Honourable Mr. Liaquat Ali Khan: The expenditure of all the Depart-
ments will be examined by the Committee.

Mr, N. M. Joshi: May 1 ask whether on this Committee there will be &
representative of the employees of the Government of India?

The Honourable Mr. Liaquat Ali Khan: I believe that the Honourable Mem-
bers of this House are interested in employers as well as employees.

Prof. N. G. Ranga: May we take it that the Government will keep in mind
the distinction hetween retrenchmnnt and economy and will concentrate more
on cconouty than on retrenchment’

The Honourable Mr. Liaquat Ali Khan: If my Honourable friend had
listencd to my speech, this point would have been made clear to him.

Toral INDEBTEDNESS OF INDIA

1240. *Mr. Manu Subedar: (a) Will the Honourable the Finance Member
pleuse stute the total indebiedness of India on the last date for which figures
are nvailable and how it c¢.mpares with the debt of the country as on 381st
March 1939?

(b) What is the total amount in sterling and in rupees?

(¢) In addition torthe Funded Debt, how does the outstanding at the last

date for which tigures are available, for the Unfunded Debt compare with that
on 3lst March 1939?

(d) Under what other obligations have Government got funds with them,
which have to be ultimately paid out, and what is the total amount of such
funds now. ns compared with that outstanding on the 31st of March 1939?

(e) Have Government{ taken any steps to counteract the propaganda that the
Government of India have grown richer as the result of the war?

The Honourable Mr. Liaquat Ali Khan: (a) to (c). A statement giving in-
forwation as on the 81st Qctober 1946 is placed on the table of the House.

(d) The balances of a large number of funds like the Depreciation and other
Reserve Funds of Government Commercial Departments and special funds
ereated for development and repayable deposits like Excess Profits Tax deposits
arc merged in the Government’s cash balance. The total of the more important
of these obligations at the end of 1945-46 amounted to Rs. 209-27 crores against
Rs. 3659 crores on the 31st March 1939.

(¢) Government do not consider that any special action is necessary fo
counteract propaganda of the nature referred to.

Statement showing the debt position of the Gorernment of India.
(In lakhé of rupees).

As on As on
—_— 318t Miirch 31st October
1939 1946
Rs. Rs.
Rupecs Debt —
Pérmanent Loan (including louns in courre 4,38,52 15,16.26
of disnharge).
Troasury Bills . 46,30 71,10
Sperinl Floating Loans

Tot'l . 4 84,82 15.,87,36
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. As on Ag on
—_— 315t March 31st October
1939 1946
°
Rs. Rs.
Ll
Sterling Debt—
Ordinary Lowns . . 3,96,51 13,38
War contribution . 20,62 o 20,62
Railway Annuities . 417,82 23,39
Total . 4,64,95 57,39
Gruond Total . 9,49,77 16,44,78
Unfunded Debt—
India . . 2,25,13 3,69,69
England . 4,18 3,40
Total . 2,29,31 3,63,09
l

Mr, Manu Subedar: Have Government seen the propaganda to which refer-
ence has been made today, namely, that not only has India become very rich
during the period of the war but that, as a result of the war itself, this Govern-
ment has become very rich.

The Honourable Mr. Liaquat Ali Khan: | suppose iy Honourable friend is
referring to the propaganda that has been carried on in England in connection
with sterling balances. In that connection, 1 would like to point out that the
Government of India have never accepted this and a Cabinet Committee in the
United Kingdom sct up a couple of years ago endorsed the view that by and
large there had been no undue increase in prices of supplies. The views of the
Government on this point are well known to both the public and His Majesty's
Government and there is no reason to undertake any measures to counteract this
misinforméd propaganda.

Mr, Yusuf Abdoela Haroon: On a point of order, Sir. 1s newspaper reading
allowed in the House? .

Mr, President: I think the Honourable the Home Member is trying to study
something in connection with an adjournment motion. He is not reading the
paper.

E ASSETS BELONGING TO Hils MaJEsTY’s GOVERMMENT REMAINING YN INDIA

;L 1241, *Mr, Manu Subedar: (a) Will the Honourable the Finance Member
please state if Government are in a position to state the extent and volume of
the assets belonging to His Majesty's Government which remained in India?

(b) In what manner have these assets been disposed of?

(¢) Which of these assets have been taken over by the Government of
India and on what terms? :

(d) Has any actual transfer of funds been made in connection with such
acquisition by the Government of India?
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The Honourable Mr. Liaquat Ali Khan: (a), (b) and (c). Assets belonging to
His Majesty's Government in India fall into one or other of the following cate-
gories:

(1) Capital assets crealed.in connection with the expansion of Industrial ,
capacity in India for war purposes; and

(2) Other Capital assets, such as store buildings, hospitals, workshops, office
buildings, residential *accommodation, camps, etc.

The Capital assets rolating to category (1) have been acquired by the Gov-
.rnment of India on payment of 50 per cent. of the Capital cost. In this
connection the attention of the Honourable Member is drawn to para. 25 of my
predecessor’s speech introducing the budget for 1943-44. The amount paid by
the Government of India to the end of 1945-46 on this account is Rs. 14-83
crores. A relatively small balance is still due and will be paid as soon as the
information necessary to determine its award has been received.

As regards other Capital assets mentioned above the Government of India
intend to take taem over on suitable terms to be discussed with His Majesty’s
Government as a part of the sterling balances negotiations.

(d) Yes; 1T would rcquest the Honourable Member to refer to the answer to
parts (a) to (c) of the question.

Mr. Manu Subedar: Will Government tell this House whether it is a fact
that in the stores which are now being disposed of by the Disposals Deparfment
the entire realisation is credited to His Majesty’s Government and that the

expense of the Disposals Department and also the expense of the storage and
other charges incurred are horne by India?

The Honourable Mr. Liaquat Ali Khan: I would like to have a notice of this
question and then, I think, T will be in a position %o give a definite answer.

Mr. Manu Subedar: Will the Government consider the advisability of dis-
«ontinuing this practice if it is a fact that the entire sale proceeds, which during
the last year amounted to about 87 crores of rupees, sre transferred to His
Majesty's Government by the Reserve Bank immediately as soon as the money
falls in the hands of the Government of India? May I know why the Govern-
ment of India should not hold these moneys pending the mutual negotiations
which are taking place?

The Honourable Mr. Liaquat Ali Khan: The entire cost of this was, I under-
stuud, paid by His Majesty’s Government and, therefore, the sale proceeds are
also paid to His Majesty’s Government. But I appreciate the point that has

been raised by my Honourable friend and all that T can say ab this stage is that
I shall have it examined.

Prot. N. @G. Ranga: How are these payments made? Were they debited to
the sterling assets in KEngland or did they form a separate transaction ?
The Honourable Mr. Liaquat Ali Khan: These are paid out of sterling.

Prof. N. @G. Ranga: Are they paid out of the sterling assets that we hold in
ingland ?

(No reply.)
EXEMPTION FEOM INCOME-TAX oF Funiprxgs UNDFR CONETRUCTION

1242, *Mr. Manu Subedar: (a) Will the Honourable the Finance Member
please state if Government have called for any returns of the buildings under
construction, which will receive the benefit of the exemption from income-tax
announced on the occasion of the last Budget?

(b) What specific steps have the Government of Incia taken to encourage
the building trade?
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(c) Have the Government of India called for, or received any particulars of
the measures taken by various Provincial Governments to encourage private
enterprise in building and more specifically to supply under controlled cond-
tions the various materials required for building houses?

(d) Have Government studied the efforts made elsewhere in the world for
the supply of pre-fabricated houses?

(e) Have Government examined the possibility of helping quicker construe-
. tions by any of the methods used in other parts of the worldav

(f) 1f not, do Government propose to appoint an outstanding architect and
engineer to study Indian conditions from this point of view?

The Honourable Mr. Liaquat Ali Khan: (a) No sepa,r;te returns have been
prescribed, but an additional heading has been inserted in the income-tax form
to enable the assessee to show separately the income from buildings erected dur-
ing the period from lst April, 1946 to 81st March, 1948.

(b) I would invite the Honourable Member’s attention to paragraph 89 of my
Budget Speech and to paragraph 82 of the Budget Speech for 1046-47.

(c) This is a Provincial responsibility and no specific reports have been called
for.

(d) and (e). These and similar questions are being examined and will be
considered when large housing schemes are taken up.

(f) Does not arise at present.

Mr. Manu Subedar: With reference to part (b), may I know whether Gov-
ernment are aware that buildings in the course of construction in various cities
in India are being held up for want of cement and steel and the bottleneck there-
in is concerned with railways and if it is a fact, will Government try to see that
}slome priority is given for building materials urgently required for putting up new

ouses ?

The Honourable Mr. Liaquat Ali Khan: The subject matter of the question
refers to Labour and Industries Departments and I would request the Honour-
able Member to put questions down to that effect to Honourable Members. in
charge of these departments. I am not in a position to say as to what happened
with regard to this particular matter.

Seth Govind Das: 1s the Honourable Member aware that in certain places
there are unfinished houses on account of lack of building materials and will
the Honourable Member ut least give instructions to the provincial governments
that first the requirements of these unfinished buildings should be met before
giving building materials for new houses ?

Mr. President: The question is already covered by the reply he gave.

Mr. Manu Subedar: May I know whether it is not possible for the Disposal
Board or for any other Secretarial Committee of the Government of India to
take up issues in which the acknowledged policy of one department namely the
Finance Department in the matter of housing is given full effect to by other
flepartments in the matter of priorities and is it not possible to have a common
pommittec where a matter like this runs over more than one department?

The Honourable Mr, Liaquat Ali Khan: Ag I said I am not in a position to
say whether what my friend alleges is not being done. It will only be the Mem-
ber in charge who can answer it. I do not accept that whatever was laid down
in the budget speech of my predecessor is not being done. I am not in & position
to say that it is not being done for want of further information. All that I said
wag that I am not in a position to give him information on the point on which
he requires it. . .

Prol. N, G. Ranga: Is the Honourable Member aware of the fact that during
the last budget discussions, his predecessor gave the assurance that the needs
of rural areas aleo for building materials and for this particular subsidy would be
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given due value and whether Government have now given any sort of suggestions
or directives to the provincial governments when they were making this subsidy
available to them that they should pay special attention to rural areas and their
needs for housing. .

The Honourable Mr. Liaquat Ali Khan: Here again I would say that it is
really a question that can be replied by the Honourable Member in charge of
Labour.

Prof. N. @. Ranga: May I know whether it is the Labour Department that .
placed the monies at the disposal of the provincial governments? I am only
asking the Finance Departinent who was responsible for making this grant whe-
ther they have given any sort of suggestions to provincial governments to pay
attention to rural areas?

Mr. Progident: That is a subject matter for the Labour Department.

The Honourable Mr. Liaquat Ali Khan: I will make the position clear. The
demands for Grants from various provinces do not come direct to the Finance
Department, they come through the administrative departments and therefore it
is the administrative department that issues instructions and so on with regard
to particular matters that may be connected with particular demands.

Prof. N. G. Ranga: In that case, will Government consider the advisability
of pursuing the former practice in regard to rural development grants and
publishing periodical reports as to the manmer in which the provincial govern-
ments arc making use of the Government of India grants?

Mr. President: That has to be addressed to the Minister concerned.

Prof. N. @G. Ranga: TIreviously it was the Finance Department which was
publishing the reports as to the manner in which the rural development grants
was being utilised by provincial governments. N

The Honourable Mr. Liaquat Ali Khan: Because there was a special fund
for that purpose. At that time money was given by the Central Government for
rural developfpent and therefore the Finance Department had a report from the
various provinces which was published.

REvision 1 PreEss Laws v INpia

1243. *Mr. Ahmed E. H. Jaffer: (a) Will the Honourabie the Home Member
please state 1f Government proposé to appoint a Committee to revise the
existing I’ress Laws in India and to bring them in line with the Press laws
obtaining in Britain and the United States of America?

(b) Have Government received representations in this behalf recently?

{c) Do Government propose to advise such a Committee when appointed to
study the existing Press Luws in important foreign countries and make res
commendations, keeping in view the peculiar conditions obtaining in Indin?

The Honourable Sardar Vallabhbhai Patel: (a) to (c). I would invite the .
Honourable Member's attontion to Home Department Resolution No. 33/33/46-
Political (I), dated the 15th March 1947 which was published in the Gazette of
India, dated the 15th March 1947. The Resolution gives the composition and
the terms of reference of the Committee which the Government of Tndia have -
appointed on the subject. .

Miss Maniben Kara: Will the Government consider the advisability of
appointing a Royal Commission as has been done in England to investigate into
the ownership and control and the chain of papers owned by capitalists ?

The Honourable Sardar Vallabhbhai Patel: I am afraid the question of
Royal Commission would be a very difficult matter when the Royalty itself is
coming to an end in India. .

Miss Maniben Kara: The Honourasble Member can suggest the lines . . . .

Mr, President: Order, order, that is argument.
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INTRODUOTION OF PROHIBITION IN CENTRALLY ADMINISTERED ARLAS
1244. *Seth Govind Das: Will the Honourable the Finance Member be
pleased to state:
(a) whether Government are aware thate®prohibition is being introduced im

several Provinces in India; and

(b) whether Government propose to consider the desirability of introducing
prohibition in Centrally administered areas as well; and, if so, when?

. The Honourable Mr. Liagquat Ali Khan: (a) Yes—in parts of several pro-
vinoes.

(b) The Government will consider the question atethe appropriate time.

Seth Govind Das: How much revenue does the Government derive from
the Centrally Administered areas from this department?

The Honourable Mr. Liaquat Ali Khan: If I remember aright, I guve the
angwer the other day. I am afraid I um not in a position ofthand to tell my
Honourable friend what is the exact amount of rcvemue that Governinent gets
from these sources.

Beth Govind Das: Is it not u fact that tho revenue derived frgm this depart-
ment is very trifling and the Government can see its way to have prohibition ia
Centrally Administered Areas immediately ?

The Honourable Mr. Liaquat Ali Khan: All T can say is that it will not he
the consideration of revenue that will stop the Government from going forward
with the policy of prohibition.

Seth @ovind Das: What are the other considerations for not introducing
prohibition in centrally administered areas immediately?

The Honourable Mr. Liaquat Ali Khan: Administrative considerations.
GRIEVANCES OF INDIAN STUDENTS IN EENGLAND

1245. *Seth Qovind Das: Will the Honourable Member for Education
please state:

(a) whether Government are aware that grievances were voiced by the
Indian students at the annual meeting of the London Majlis;

(b) whether it is a fact that the Education Department of the India House
in London is not attending to the needs of the Indian students; and

(c) if so, how Government propose to remedy this state of affairs?
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The Honourable Maulana Abul Kalam Azad: (a) The attention of the
Honourable Member is drawn to the answers to starred questions Nos. 624 and
637, dated the 27th February, 1947 in the agsembly during the current session.

. (b) and (¢). The Government have appointed a committee under the Chair-
manship of Dr. B. C. Roy to examine the whole scheme of overseas scholarshi

including complaints received and with instructions to submit their reporb by,
the 15th July, 1947. Government will decide future policy in the light of ﬂllj
report. - "o
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Seth Govind Das: The reason why the Honourable Member is repeatedly,
siven trouble to answer such questions is that many complaints have beenm
yeceived from abroad. Under the circumstances will the Honourable Member-
promise not to send abroad new scholars until the report of the said Committee
is received ? AR
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N R FUR PR ‘-—S”‘d

The Honourable Maulana Abul Kalam Azad: The Honcurable Member msay,
know thut it has already been stopped since the last one month.

Mr. Ahmed E. H. Jafter: May 1 ask whether it is a fact that the High
Commissioner in London is being recalled because he has proved inefficient im
looking after the interests of Indian students in London?
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The Honourable Maulana Abul Kalam Azad: Relying on information at the
disposal of the Department I cannot accept it.

SUPPLEMENTARY EXAMINATION FOR FATLED STUDENTS OF ELEVENTH (ULASS OF THE
BoArRD oOF SECONDARY EDucaTION, DELHT

1246. *Seth Govind Das: Will {h¢ Honourable Member for Fducatior,
W

please state: . H

(a) whether Government are aware that u widespread dissutisfaction is
prevailing against the eleven years’' preparatory course in schools in Delhi,
adopted hy the Board of Secondary Tducation, Delbi; and B

(b) the reason why the Board has not -followed the scheme of Supplementary
Examinutions, as adopted by the Delhi University, in view of the fact that &
very large number of eleventh class students fail to qualify in their examin-
ations? '}
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The Honourable Maulana Abul Kalam Azad: (a)“No. i

(b) The Delhi University does not conduct the Supplementary Examinations
for their Preparatory ond qualifying examinations. The Board of Higher
Secondary Education, Delhi is, however, considering the desirability of holding
4 Supplementary Examination for candidates who fail at the Higher Secondary

Examination,
DrruENTION OF CAPTAIN BURHANUDDIN AND CaPTAIN RasEID OF I. N. A,

1247. *Mr. Ahmed E. H. Jaffer: Will the Secretary of the Defence Depart-
ment be pleased to state:

() whether some members of the Indian National Army convieted for
murder have been granted clemenry and released; '

(b) the causes of retention in ja\' of Captain Burhanuddin and Captain
Rashid;

(¢) whether Government are aware of the feeling in the country against:
their continued detention; and

(d) whether (Govermment propose to reconsider the question of releasing
them? <

Mr. G. S, Bhalja: (a) No, Sir.

(b) I would refer the Honourable Member to the debate on Pandit Govind.
Malaviya’s resolution held on the 11th February 1946 und to my answer %o
Starred Question No. 496 asked on the 13th November 1946.

(e) Yes, Sir.

(d) The guestion is under the consideration of Government.

Mr. Ahmed E. H. Jaffer: Sir, with reference to part (d) I should like to-
point out that if reference is made to a reply given six months ago it is nof
possible for us to find that out and ask questions. I want to know why Captain.
Burhanuddin is still kept in prison. ‘

Mr, President: TIf the Honourable Member's contention is correct, the same-
thing will have to be repeated over and over again. The Honourable Member
can refer to that answer and if he is dissatisfied with it he can ask a question.
later on.

Mr. Ahmed E. H. Jaffer: Muy 1 know why Captain Shah Nawaz was
released and why Captains Burhanuddin and Rashid are still under detention?

Mr. President: The reply has been given that the reasons are stated there.
Does the Honourable Member wish {0 have it repeated every ten days?

Mr. Ahmed E. H. Jaffer: No, Sir. If the question has been answered in
the sume session I can understand it. But if T am referred to a reply given six
months ago where is the time to put another question when the session is ending,
on 11th April?
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Mr. President: 1 do not think any [urther argument on that point lﬁ neces-
sary. I am—and the practice also is—definitely against repet_xtlon'ot t 8 s?n}z
.answer over and over again, unless there is a change in the Bltugtlop. X nula lt.
-has been replied to there can be no repetition as to what happened i the las
- BEBBION, ‘

Mr. Tamizuddin Khan: Can the Honourable Member state how many
‘I. N. A. men are now in detention?

Mr. G. 8. Bhalja: Thirteen, Sir. _

Maulana Zafar Ali Khan: Is there any likelihood of the cases of these
‘people being considered by Government?

Mr. G. 8. Bhalja: 1 said that the question is under the consideration of
:Government. - .

~ Mr. Ahmed E. H. Jaffer: In view of the fact that there is great dissatisfac-
“tion in the country owing to the detention of Captain Burhanuddin and Captain

Rashid for a very long time niny I know hoy long will it take for-these people
1o be released ?

Mr. G. S. Bhalja: 1 said the question is under the consideration of Govern-
‘ment. T am afraid T cannot give a definite date because the best laid plans of
‘men and mice often go wrong.

Mr. Ahmed E. H. Jafter: Sir, may I point out to you that an exactly similar
-reply was given six months ago? May I know whether it is the Honourable
Member’s policy to say every time that the matter is under the consideration of
“Government? How long is thie question going to engage the attention of Gov-
-ernment? .

Mr, President: The second part of the question may be replied to.

Mr. @. S. Bhalja: T said that Government hope to take a decision as soon as
.possible; I am afraid I cannot go further than that.

EmMpPLOYMENT or RETIRED GOVERNMENT OFFICERS BY BUSINESs FirMs

1248. *Mr, Ahmed E. H. Jafler: (a) Will the Honourable the Home Member
be pleased to state the number of Governinent officers who having retired from

the Government service in 1945 and 1946 have joined business firms on retire-
ment?

(b) What steps do Government propose to take to stop this?

The Honourable Sardar Vallabhbhai Patel: (a) So far as Government sre
aware, the number of gazetted officers who having retired or proceeded on leave
preparatory to retirement from service under the Central Government during
1945 and 1946 accepted employment with business concerns is 24.

(b) Officers on leave preparatory to retirement may not accept commercial
employment without Government’s sanction. The imposition of similar eontrol
in the case of retived officers is under consideration,

Mr, Ahmed E. H. Jaffer: Is the Honourable Member awarc that several
-commercial firms in India approach the highest officers of Government a-couple
of years before their retirement and with a view to seek favours offer ~them
jobs? What steps does the Honourable Member propose to take to stop this
practice in future?

The Honourable Sardar Vallabhbhai Patel: I am not aware that officers are
employed for the purpose suggested by the Honourable Member. But, as I
said, the imposition of similar control in the case of retired officers is under
.consideration. The question whether similar restrictions can be imposed on
-#hose who are in service is a matter which requires consideration.
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Mr. Ahmed E. H. Jafter: Will the Honourable Member consider the desir-

ahility of enforcing a rule that officers of Government should for three years
after retirement be prevented from accepting any private job in commercial.
firms? “
The Honourable Sardar Vallabhbhai Patel: The whole question requires
very careful consideration. We are in a period of transition when the whole
matter of the reorganisation ot the services is also under consideration. Also
the service rules with regard to new services and in regard to the retirement of
officers of the existing services are under consideration.

REPLACEMENT OF MILITARY PHRSONNEL OF THE. FOBLIOATION DIVISION OF THE

INFORMATION DEPARTMENT BY JOURNALISTS AND WRITERS

1249. *Seth Govind Das: Will the Honourable Member for Information and
Broadcasting be pleased to state: ’

(a) the names of the journals which are published by the Publication Divi-
sion of the Information Departinent; and

(b) whether in view of the changed conditions after the war, (Government
propose to replace the 1nilitary personnel in this Section with experienced
journalists and writers ? ’

The Honourable Bardar Vallabhbhai Patel: (a) A statement has been placed
on the table of the House.

(b) Only two officers of the Publications Division are Army Officers. Orders
for their release from the Army are under issue. It is not at present proposed to
replace them.

Statement
The following journals are publi<hed rogularly by the Publications Division : -

1. Ajkal (Urdu) . . . . . fortnightly.

2. Ajkel (Hindi) . . . . monthly,

3. Naunihal (Urdu) . . . o monthly (childron’s mmagazine),
4. Hoyday (English) . . . . monthly ( do. )
8. Onward (English) . . . « monthly (women’s magazine).

6. Foreign Review (Englixh) . . monthly,

7. Dunya (Engiish-Roman-Urdu) . monthly,

8. Dunya (Hindi-Gujerati) . monthly.

9. Dunya (English-Tamil) . . . monthly.
10. Dunya (English-Russian) ., . . monthly.
11. Dunyn (English-Chinnse) . . . monthly,

12, Dunya (Urdu-Pushtu) . . . monthly.
13. Dunya (Englith-Burmese) . . . monthly.

14, Indian Trade Bulletin (Eng.) . . fortnightly.
*15. Bhaipur (Persian) . . . « monthly.
*16. Ahang (Persian-English) . . . monthly.
17. Al Nafir (Arabic) . . « monthly, ’
18. Al Arab (Arabic) . . . . menthly.
19. New India (English-Chihere) . « qusrterly,
20. Perspective (English) . . . « quarterly,
21. India (English) . . . . . quarterly.

*But we are discontinuing S8haipur and Ahang with offect from the 1st April 1947.
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Prof. N. G. Ranga:
partment?

The Honourable Sardar Vallabhbhai Patel:
Captain Smith and Ca
Russian section.

LEGISLATIVE ASSEMBLY [28TE Mar. 1947
How long are these two officers to serve in this De-

There are two army officers,
~ Captain Greaves., Captain Smith is in charge of the
He has lived many years in Asiatic Jiussia and hag unrivalled
knowledge of the Russian language and conditions. Mr. Greaves was consaripé-
ed during the war. His profession before being called was of a printer a.ndio
bas creditable knowledge of printing and production.
DrmOBILISATION OF BRITISH OFFICERS IN INDIAN ABMY

1250. *Mr. Manu Subedar: (s) Will the Secretary of the Defence Depart-
ment please state the final position with regard to the continuance in service or
demobilisation of the British officers in the Indian Army?

(b) Has any arrangement been reached with His Majesty's Government on
this subject and, if so, what is it? ‘

(c) How many officers were there on the 3lst of March, 1946 and how
many are there now ? ) A

(d) How many lLave expressed their willingness to stay and how many have -
expressed their desire to go?

(e) What would be the terms and conditions for those who will stay and for
those who will be going?

(f) What steps have Government taken in order to accelerate their replace-
ment by Indians?

(g) How many meu with temporary service in the Army have been given
pennanent commisgions and to how many more it is proposed to give during
1947-48?

Mr, @. 8. Bhalja: (s%, (b) and (c). No agreement has yet been reached
with H. M. G. in the U. K. and it is therefore not possible to make any definite
statement at present.

(c) T lay a statement on the table of the House.

(d) No officer has yet been asked to say definitely whether he desires to stay;
or go, but a number have asked to be considered for transfer to the British Army.

(f) This question is under examination by the Armed Forces Nationslizatiom
Committee. .

(g) Out of about 8,788 Indian Emergency Commissioned Officers (i.a.,
officers with temporary service in the Army) who applied for permanen§
commissions, 1,080 have so far been successful. The remainder are being
interviewed, or are awaiting interview, by Belection Boards. .

Tt is nof at present possible to say how many more permanent commigsions
will be granted during 1947-48 as this will depend on the size of the post-wae
Indian Army, which has not yet been determiined.

STATFMBNT

Nuniber of British Officers in the Tndian Army
British
Officers of
British the British
Date Officers of the Service Total
Indian Army ‘ ttmil' ed to
the

Indirn Army

Rs. Rs. Rs.
81st M rch 1946 . 15,195 17,634 32,729

18t February 1947 . . 8,070 7,683 |. 16,658
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Mr. Manu Subedar: Since the announcement was made terminating the
political connection between this country and England in June, 1948, may I
know whether the negotiations have been accelerated and when Government

-expect that His Majesty’s Government and they will reach an agreement as to
‘the terms and conditions on which British officers of the Indian Army will be

permitted to leave?

Mr. @. 8. Bhalfa: Obviously the question is linked up with the future of the

.civil officers, and therefore until a decision is taken by the Home Department as

regards the future of the civil officers it will not be possible to make uny aun-
nouncement about military officers.

Mr. Manu Subedar: Tn view of the excessiwe costs that this country bas to

bear in connection with British officers in the shape of overseas and other allow-

ances, passage money, training charges, ete, may I know what efforts Govern-
ment are making to reduce this outside burden on this country and cffect eco-
nomy which.the Finance Member s¢ hadly wants?

Mr. G. 8. Bhalja: That also is « general question and the factors which are

mentioned apply equally to civil officers; and obviously the decision must upply
to both classes of officers on similar lines.

Prof. N. G. Ranga: In what wuy is the retivement or retention of civil offi-
cers connected with the position of arny officers?

Mr. @. 8. Bhalja: British military officers to whom the question refers,
:also a Secretary of State’s service,
Secretary of State.

Mr. Manu Subedar: Apurt from the general issue which the Honourable
Member says hangs on the other decision, may I know what efforts are heing
made by the Defence Department to retrench these officers whose posts were

oreated after the war and did not exist before, and mainly with regard to the
G. H Q.?

are
They are just like the other services of the

. Mr, G. 8. Bhalja: The process of retrenchment is going on continuously and
I indicated the other day the ‘‘run-down’’ in $he G. H. Q. which was effectod and
contemplated.

Mr. Manu Subedar: May | know if the Honourable Member will give this
House a statement of the success or illsuccess which the department has mct

with in the course of this process since the beginning of this calendar year, i.c.,
January 1947?

Mr. G. 8. Bhalja: There has been satisfactory progress. :

Mr, Manu Subedar: Will he not give us the particulars?

Mr. @G. 8. Bhalja: T am afraid I must ask for notice of that question.

Mr. Manu Subedar: Will he give us the particulars before the Session ends?

Mr, G. S. Bhalja: If the Honourable Member will put down a question to
that effect, I shall try to supply the information.

Mr. Manu Subedar: Sir, the question time is fast running out. Arising out

of this question is a request for information. May I know why the Honourable

the Defence Secretary is evading such a request? Why will he not place it on
the table of the House in due course?

Mr. @. S. Bhalja: It is not & question of evasion. It is a question of
observing the Standing Orders of the House. The Honourable Member should

put down a question on this subject, or if necessary a Short Notice Question.
Mr. Ahmed E. H. Jafter: It is always refused.
Mr. President: No.

Sreejut Rohini Kumar Chaudhuri: May I know from the Honourabla

Member what qualifications are taken into consideration af the time of absorbing
temporary men in perinanent commissions ?
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Mr. G. 8, Bhalja: They undergo the tests prescribed for the selection of
permanent officers.

Post-War RECONSTRUCTION SOHEME FOR DrrLHI PROVINCE.

1251. *Lala Deshbandhu Gupta: a) Will the Secretarv of the Health
Department be pleased to state whether Government have received any post-e
war reconstruction scheme for the Province of Delhi; prepared by the Chief
Commissioner of Delhi, if so. the reasons for withholding the same from the
public of Delhi?

(b) Has the Chief Commissioner been instructed to proceed with the scheme;
if not, why not?

Mr, 8. H. Y. Oulsnam: (1) Yes. Proposals for post-war development have
been reccived from the Chief Commissioner. It is understood that the Chief
Cemmissioner has at various times coinmunicated his proposals to the Press at
his weekly press conferences and by press notes and the schemes with which the
local bodies are directly concerned have been discussed with them. He has
been asked to place the proposals before his Advisory Council at its first meet-
ing.

(b) The schemes have been generally approved and the Chief Commissioner
has been asked to work out the details.

Lala Deshbandhu Gupta: May I know if it is a fact that the scheme as a
whole has never been published or never been placed either before any local
body or before -any press conference ?

Mr. S. H. Y. Oulsnam: That is correct.

Prof. N, @G. Ranga: What is the objection? .

Mr. S. H. Y. Oulsnam: Certuin schemes are not yet final.

Lala Deshbandhu Gupta: Will the Government now consider the desirability
of publishing the scheme as it came from the Chief Commissioner so that the
public opinion may be ascertained about it

Mr, S. H. Y. Oulsnam: Government will await the opinion of the Advisory
Counvil before publishing it.

Lala Deshbandhu Gupta: What is the totnl amount which has been allotted
under these post-war reconstruetion schemes to be spent on the various schemes?

Mr. S. H. Y. Oulsnam: As far as the Health Department is concerned, the
approximite amount is 34 crores.

Lala Deshbandhu Gupta: Muy [ know if it is a fact that no more than
Rs. 70,000 have been allotted under the head ‘Education’ out of five crores?

Mr. 8, H. Y. Oulsnam: 1 am not concerncd with education.

Lala Deshbandhu Gupta: Will the Honourable the IXducation Member en-
lighten the House on this subjeet. It being a comprehensive scheme which deals
with all departments. it should be possible for the Honourable Member to give
the information asked for.

Mr. President: Tt does not arise out of this question. Next question.

Cratm vor DaMacrs By Dy MuNIoPALITY FerR Buedir ¢ BY RI1o1:Rs
TowN HarL.

1252. *Lala Deskbandhu Gupta: Will' the Honourable the Home Member
be pleased to state:

(a) whvthm: Govermment are aware that at the time of the Victory Cele-
brations held in Delhi last year, the Delhi Municipal Tovwn Hall was badly
burnt by the rioters;
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(b) whether it is a fact that the Delhi Municipality has claimed that the
losses sustained by it on account of the damage done to the Town Hall by the

rioters should be borne by the Government of India; if so, the action that has.
been taken in the matter; and

L]
(¢) whether Government propose to compensate the Delhi Municipality to the
extent of the damages suffered by it; if not, why not?

The Honourable Sardar Vallabhbhai Patel: (a) Yes.

(b) and (¢). A claim by the municipality has been rejected; the municipality :
could have provided against the loss which, since the damage was caused by.
some of the citizens of Delhi, it is inequitable to ask the general tax-payer to-
reimburse and which the Municipulity is tinancially ifi a position to make good.

Lala Deshbandhu Gupta: Muy I know if it is a fact that the Local Govern-
ment had opposed the ideax of Victory Celcbrations and it was in spite of this-
thit the previous Government undertook to celebrate the Victory, and was thus.
responsible for the damage done to municipul property ?

The Honourable Sardar Vallabhbhai Patel: It may be so, but that does not

entitle the municipality to claim dumage for the loss caused by the citizens of.
Delhi.

Lala Deshbandhu Gupta: May 1 know if the Honourable Member will take:
into consideration the fact that the financial condition of the municipality of
Delhi is rather bad, and they have not been receiving any help from the” Local
Government whereas the New Delhi Municipality is practically run by the Gov-
ernment? In view of this will Government reconsider its decision and make
good the loss which it hag suffered for no fault of its own?

The Honourable Sardar Vallabhbhai Patel: The financial condition of the-

Delhi Municipality is better than the financial condition of the Central Govern-
ment. ’

RELAYING OF PROGRAMME OF SPECIAL INDIAN lnmus'rjom U. 8. 8. R. axp-
U. S. A. By THE ALLINDIA Rabio.

1258. *Lala Deshbandhu Gupta: Will the Honourable Member for Iuform-
ation and Broadcasting be pleased to state whether it 18 a fact that Govern-
ment are considering the desirability of making arrangcments with  the
U.S. 8RR, the U.S A and China for relaring vegularly from the All-India Rndio/
such itews of their pregramimes as may be of speeial interess to Indian listzners? ™

The Honourable Sardar Vallabhbhai Patel: No such proposal has been con-
sidered so far. h

Lala Deshbandhu Gupta: \Will Government consider the desirability of con-

sidering sueh a proposal now ?

The Honourable Sardar Vallabhbhai Patel: There is no su?h intention at
present.

Lala Deshbandhu Gupta: Whut paiticular objection Government has in.
considering a proposal like that?

The Honourable Sardar Vallabhbhai Patel: Apart from financial considera--
tions there is no such demand at present.

INvroDUCTION OF Panchayats IN THE VILLAGES OF DELB1 T'ROVINCE.

1254. *Tiala Deshbandhu Gupta: (a) Will the Secretary of the Health
Department be pleased to state whether Government are aware of the demand
made by the inhabitonts of the rural areaw of Trelhi, for tha intradnetior of
Panchavats in the villaces of Delhi Provinee with a view to avoiding unneces-
cary iitieation?

(b) Tf so. dn Qevernment propose to introduce a Panchiayat Bili on the lines
of the United Provincee Panchaxat Act in the Central legislature?
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Mr. 8. H. Y. Oulsnam: (a) Yes.
(b) The Punjab Village Panchayat Act, 1939, has already been extended to
the Province of Delhi.
“ GREEN BELT ’ SoHBML oF DELHI IMPROVEMENT TRUST.

1255. *Lala Deshbandhu Gupta: (a) Will the Secretary of the llcaith
Department be pleased to state whether it is a fact that the Delhi Improvement
Trust or the Local Goverument have subimitted any scheme popularly knowr
a8 the ‘grecn belt’ scheme? If so, do Government propose to lay a copy of
the seme on the table of the House?

(b) Have Government invited the opinion of the varicus lecul bodies 11 this
matter? If not, do they propose to do so now and give an assurance that no
-action will be taken on the same without giving the House an opportunity to
-discuss it?

Mr. 8. H. Y. Oulsnam: (a) The Delhi Improvement Trust has under con-
sideration proposals for a green belt round Deihi, the inteution being that
this belt should be kept free from buildings except those requwed for ugricul-
tural purposes and should be utilised for dairy farms and other agricultural en-
terprises required to serve the needs of the city. The scheme has not yet
been framed. .

(b) Under the United Provinces Town Improvement Act as applied to
Delbi the Tmprovement Trust, after fruning the schemne, will publish i notice
-ealling {or aobjections and also send a copy of the notice to the Chairm:n of the
municipul eonmnmittee or notified area committee concerned asking for any
representations which those committees may have to make regarding the
-scheme. All representations or objections received will: be considered before
- scheme is sanctioned. It is not proposed to place any scheme which may be
framed before this House but the Chief Commissioner will be asked to lav it
before his Advisory Council.

Lala Deshbandhu Gupta: May I know if it is not a fact that motices have
.already been served on many villagers in view of this proposed ‘green  helt’
scheme asking them not to part with their lands? :

Mr. 8. H. Y. Oulsnam: No, Sir. As far as I am aware no such notices
‘have been issued.

Lala Deshbandhu @Gupta: Will the Honourable Member make enquiries ?

Mr. 8, H. Y. Oulsnam: Yes, Sir.
Prof. N. @G. Ranga: Does this exception cover farm buildings and buildings
-of the farmers themselves ulso?
Mr, 8. H. Y. Oulsnam: Yes, Sir.
SupPLY oF FILTERED WATER TO VILLAGES IN SFW2eF Fary AREAS IN DELHI
+1256. *Pandit Sri Krishna Dutt Paliwal: Will the Secretary of the Health

Department be pleased to state:
(1) the steps Government have taken or propose to take to supply filtercd

water to the villages situated in sewage farm areas in Delhi:

(b) whether Government are aware that the wells in these villages
contaminated by the flow of newnge afflvent which i« heino ntilized for irrica-
“tion purposes, resulting in the spread of cholera in these villages;

(¢) whether Government are aware that about a vear and half ago the then
‘Chief Commissioner agreed to provide filtered water to the people of Okhla.
“likhand, Jessola and about ten other villages; and

(d) the reply. if any, received, to the note sent in thi¢ ecannection te the
Joint Water and Sewage Board?

+Answer to this 'question 1aid on the table, the questioner being absent.

are
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Mr, 5. H. Y. Oulsnam: (a), (c) and (d). A scheme for a piped water supply
to the villages adjoining the area irrigated with effluent from the Joint Water
and Sewage Board’s Sewage Treatment Plant has been sanctioned by the
Board.. Maierials have been ordered and the land reguired for laying of the
pipelings is being acquired.

(b) Tt is veported that seepage through the subsoil has the effect of ultering
the chemieal composition of the water in the welils, but no baeterial pollution
takes place end therefore the contamination does not cuuse cnolera. It is re-
cognised however that a supply of pure drinking water must pe provided and
the scheme will be expedited as far as possible. -

FooperRAIN L1ABILITY OF CIVIL AUTHORITIES r¢ DEMOBILISED ARMY PERSONNEL

1257. *Beth @ovind Das: (a) Will the Secretary of the Defence Department
please state whether Government are aware that large numbers of 1uilitary
personnel are heing demobilised every month?

(M) Are Government aware that such personnel hecome the linbint. of
civilian authorities immediately after their release from military serviee? Tf
so, have any steps been taken by Government to ensure that foodgrains stored
and earmarked for them by military authoritiés are made over to civiliua avtho-
rities at the timc of their demohilisation; if not, why not?

Mr. @. S. Bhalja: (a) Yes, Sir.

(b) The food stocks maintained by the Armed Iorces from time to time
take account of the diminishing numbers resulting from demobilization by
shorti orderine of new supplies month by month.

Mr. Ahmed E. H. Jafter: May I ask the Honourable Member whether he
is awnro of the fact that many of these British officers when they are demobi-
lized leave India without meeting their liabilities to Indian merchants? If so,
what steps do Government propose to take to see that the Bills that they owe
to the Indian merchants are paid before they leave India?

Mr. G. S. Bhalja: That clearly does not arise out of this question.

SURVEYOR OF WORESs TN TEE. MILITARY ENGINTIFRING SFEVICE.

1258. *Mr. N. M, Joshi: Will the Secretary of the Defence Departmoent he
pleased to stave:

(a) whether it is a fact that there were some vacancier in the posts of perma-
nent Survevors of Works in the Military Engineering Service during the period
1986-1946;

(b) whether it is a fact that there were five Indian civilians holding perma.
nent posts in the department whe had become qualified for permanent appoint-
ments ns Survevora of Works during the period 1941.1943,

(c) whether it is a fact that they were not confirmed as Surveyors of Works
ovntil 1st April 1946 -n the nound that the appointments to the permanenv
cadre were suspended until the end of the War;

(d) whether four British Civilian Officers who were recruited during the
war period were appointed to the permanent cadre of the Surveyors of Works
one vear before the Tndians were contirmed: and

(e) whether Government are aware that supersession by British civilian
pﬁicers has ad—-rrely affected the chances of promotion as Depnty Superintend-
ing Burveyors v Works of certain qualified Tndian officers and if so, what steps
ﬂmfwmmnnt propose to take to remove the injustice Anne to the fallv qualified
Indinn officors and vestore te them their proper position of seniority?

Mr. G. 8. Bhalfa: (a) Yes, Sir.

(b) There were four Indian Civilians holding permanent posts who became
technically qualifie@ for ccmsideration for the appointment of permanens
Survevor of Works during 1941-43. and one qualified before that period.
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(¢) Llhe facts are thati mewmbers o1 tils caure were serviug 1L vary.ug cipd-
C.Uts J 4ud g sld Uvelseds stuwOns 1 lutay 01 wWinely, paraculurly overscas
Sty ey WeEre wob il g postbioll 1o luke tue required exauinations to enabic
thew o Lecdwe weehnimeally qualiied for prowmcuon. LIt was therefors ducided
that those wore senior serving uuder couditions where they were unable to take
the exammations should wot be penalised by ihe promouon to permunent  ap-
pottuents of others junior to thew and in a mwore favourable position in India.

«1) No British Civilian Otlicer s appointel to the permanent pensionuble
Surveyor of Works cadre. One Civilian British Contract Officer recruited
during the emergeicy was however appointed to an available vacancy in the
perinanent nou-pe sionable Cadre «f the Surveyor of Works \Branch which is
specifically intend . for the absorption of such contract officers only. Depart-
mental civiliun suoc dinates are appointed to the permanent penstonable cadre
and not to the nin-pensionable cadre.

(¢) In view of the answer given to part (d) and the [uet that Deputy Super-
intending Surveyors of Works or Superintending Surveyor of Works appoint.
ments are primarily made by selection based on technical qualifications, profes-
sional experience as a Surveyor of Works, recommendation of fitness in all
respeets by o Chief Engineer and swniority. the question of supersession  doces
nont avise. .

Mr. N. M, Joshi: May I ask wnecher it is 1 fact that the Britigh officer had
been appointed who was considered to he s rior tiercas thie hetter qualified
Indian officers were not appointed ? *

Mr. G. 8. Bhalja: No British Civilian officer 'iss been appointed to the
perinanent pensionable Survevor f Works Cadre

Mr. N. M. Joshi: He may nc' % appointed as pensionable officer but he has
been appointed as a Duptiy Survesor of Works. Indians who were quaiitied
were not appointed.

Mr. @G. S. Bhalja: I am afraid th.re is a misapprehension on the part of my
friend. The four Indian officers reterr Wl to have also been made permanent.

Avronvevire o THD Legrer Ternie Rrrztiexe (11 vy 1 5
1259. *Mr, Siddiq Ali Khan: Will +'« Honourable Member for Information
and Broaucasting be pleesed to state
() when the post of Public Re.atia, Officer, London was created;
(b) whether it wan adyertised;
(¢) the qualificaticns that ave rvequire’ for appointme .t o this posl!;
(d) whether the i<lection for this joi. is to be msd : throngh the ! cderal
Yublie Services Con.mission; if not. wug not; and
(u) the salary a1 a4 othcr emoluments ottached to tlus post?
The Honourable Sardar Vallabhbhai Patel: (a) T..e decision to create shis
post was taken in July 1948.
(b) No.
_(¢) The usual qualifications of a Public Relatior, Officer, plus familiarity
with English as well as Indian conditions and affairr

(d) The post was filled by direct appointment vy the Department as it was
considered that #t was a suitable case for exclusiuu from the purview of the
l";edeml Public Service Commission “Consultation by thc Governor-General}

teentations.

(e) The pay and allowances of the »ublic Relations Officer are as follows: —

(i) Pay—£1,200 per annum in the scale of £1,200-—50—1.500 per snnum,
(ii) House rent allowance—£300 per annum.
(ifi) Consolidated Addition (i.e. Compersatory Allowance}—£120 per annum.
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Mr. Siddiq Ali Khan: Arising out of (c), what are the usual qualifications
and does the present incumbent possess them? ‘

The Honourable Sardar Vallabhbhai Patel: Besides the academic qualifios-
tions of & superior calibre, his qualifications are his contact with the press in
Lngiand and his contaets with the public people and Parliamentary cireles and
other public men in Kngland.

Prof. N. G. Ranga: Was he not s distinguished graduate of Cambridge
University ? .

The Honourable Sardar Vallabhbhai Patel: He is.

Mr. Siddig Ali Khan: May I know whether it is a fact that the mattér was
referred to the Federal Public Service Commission after the receipt of the
notice of my question?

The Honourable Sardar Vallabhbhai Patel: T do not know.

s
-

PRODUCTION OF ACCOUNTS OF PERSONAL EXPENDITUEE BIFORE INCOME-Tax
OFFICERS.

1260. *Mr. Ahmed E. H. Jafter: (a) Will the Honourable the Finance
Member pleased state if it is binding on the assessees of Income-Tax to keep
and maintain accounts of their persoua! wealth und belongings or their domes-

tic expenditure and to produce the same before the Income-Tax Officer when
asked for? '

(b) If the reply to purt (a) above is in the negative, are Government aware
that the Income-Tax Officers insist on assessees to produce such accounts and
in the case of those assessees who do not maintain such accounts, the Income-
Tax Officers do not accept their business accounts for the purpose of assess-
ment ?

(¢) Do Government propose to issue instructions not to insist on the
assessees to produce their accounts of personal wealth and belongings or their
domestic expenditure which most of the assessees do not maintain?

The Honourable Mr. Liaquat Ali Khan: (1) The Income-Tax Act does not

make it binding on any person to maintain any kind of accounts; it is left en-
tircly to the assessee’s discretion to maintain or not to maintain any accounts.
M. Liovever, accounts are known to have been muaintained. and, without rea-

sonable cause, they are not produced before the Income-Tax Officer when asked
for, appropriate action is taken under sections 28, 28 and 51 of the Income-Tax
Aet.

(b) Tncome-Tax Officers are required to ask assessees to produce only such
aceaunts, documents or other statements, (ineluding statements of personal
Wealth) as (i) they have reason to believe the assessees can conveniently pro-
duece, and (ii) thev consider are r.ecessary to enable them to determine the
asgessable income of the Intter. The mere fact that come of the accounts and
statements called for are not produced is not by itself usually treated as suffi-
eient reason for dishelieving the aceuracy of such of the aceounts, statements,
ete., as are produced though failure to produce accounts ete. without reason-
shle enuse must necessarilvy involve an adverse inferance being drawn regard.
ing the veracity of the returns submitted by the assessee

(¢) The Government have no reason to helieve that Income-Tax Officers
habituallv harass assessees by asking for the production of any accounts or
staternents which thev are satisfied are neither maintained by assessees
een ha nrepared and furnished by them.

Fafiz M. Ghazanfarulla: Ts the Government aware that the accounts of
manv nssersees for excess profits tax have not been decided for the last four

vears? Ts there any time limit to these Income-tax officers o get these pending
~ases completed?

nor
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The Honourable Mr. Liaquat Ali Khan: The Income-tax officers are expect-
ed to complete these assessments as soon as it is possible..

Haflz M. Ghazanlarulla: Is t?ere any time limit?

The Honourable Mr. Liaquat Ali Khan: If any Income-tax officer is found
nolt to be doing his work energetically, then of course he is pulled up and action is
taken.

__Dr. Zia Uddin Ahmad: Has the Honourable Member provided in his income
side for the amount of the arrears which the Department is likely to collect in
1947-48? ! ’

“The Honourable Mr. Liaquat Ali Khan: I think all that is given in the
statement.

Pundit Thakur Das Bhargava: ls the Honowable Member aware that in
Delhi itself cases of 1948-44 have not vet been decided?

The Honourable Mr. Liaquat Ali Khan: 1 really do not know if this arises
from the question put down? ’

Exouss ]‘B”,Fn'rs TAX ASSFSSFES IN SIIAHAPAD.

1261. *Mr. Ahmed E. H. Jaffer: (a) Will the Honourable the Finance.
Member please state the number of assessees who were subject to the Excess
Profit Tax during the years 1942-43, 1943-44, and 1944-45 in Allahabad ?

(b) How many assessments have becn comploted under the I'xcess Profit.
Tax in Allahabad during the years 1942-48, 1948-44 and 1944-45? N

(i) What are the dates of these assessment orders in each case?

(ii) How many of those who were asked to submit such accounts of personal
belonging and domestic expenditure have produced them ?

(iii) Is it binding on the assessees of Income-Tax to prodoce evidence before
the Income-Tax Officers, to support the amounts of money invested for busi-’
ness out of their private funds?

(c) How many of thesc assessees were asked to produce accouuts of their
versonal wealth and belongings and domestic expenditure during the years
mentioned in part (b) above? ‘ .

(d) Are Government award that many Income-Tax Officers while making
assessments reject business accounts of assessees and compute profits on flat
vate, because in their opinion the amounts of capital investment made by the
ussessees for carrying on their business are not supported by proper and
Jdefinite evidence, us to their capacitv for investing such wmonnts

The Honourable Mr. Liaquat Ali Khan: (a) The number of assessées liable
to Excess Profits Tax in Allahabad in each of the three asscssment years 1942-
43, 1948-44 and 1944-45 wus respectively eight, fourteen and sixteen.

(b) The number of Excess Profits Tax assessments completed in Allahabad in
tach of the three years 1942-43, 1943-44 and 1944-45, was respectively two,
three and three.

(b) (i-. (i)) and (e). The information is being obtained and will be laid on the
tauble of ‘lie House in due course.

(b) (i"1 Information regarding amounts invested in business should ordinarily
be availrble'in the accounts maintained by an assessee. Evidence in support of
the figures given by the assessee is. asked for only in  those cases where the
Income-Tax Officer has definite reasons to suspect the accuracy of those figures.,
The assessce is expected in such cases to produce the evidence called for if it
‘s in his power to do so.

(d) ‘The business accounts would be rejected by the Income-Tax Officer in
cases of the kind mentioned. only if, in his opinion, the failure to produce avail-
able evidence on the capital investments made by the assessee points to the
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probability of the accounts produced being incomplete. If the assessable income
of the assessee cannot be ascertaiucd from the incowplete accounts produced by
hiny the Incowe-tux Officer must compute it to the best of his judgment; the
application of a flut rate being one of the methods open to him for doing so.

_ (}0VIRXMINT CONTROL CVER THE WOMN's MipioaL Hxrvics.

1282. *Prot. N. @. Ranga: Will the Secretary of the Heulth Department be
pleased to state: '

(a) whether it is a fact that the Womens Medical Service (W.M.S.) is not
under the Government of India as the Indian Mgdical Service but under the
control of the Dufferin Fund which is a quasi-private iustitution;

(b) whether it is a fact that some of the Provincial Governments are think-
ing of taking over the private hospitals and the Womens Medicul Service
personnel belonging to the Dufferin Fund and if so, on what conditions;

(c) whether it is a fact that the service conditions for the Womens Medicai
Service are not on a par with those for the Indian Medical Service; N

(d) what control the Government of India have in the administration of
the Lady Hardinge Hospital, Delhi and Dufferin Hospital, Simla; and

(e) whether Government propose to consider the advisibility of taking over
these hospitals and also the Womens Medical Service ?

Mr. 8. H. Y. Oulsnam: (a) and (c). Yes.

.(b) The question of Pprovincialization of certain Dufferin Fund Hospitals has
been under discussion between the Government of the United Provinces and the
Dufferin Fund Authorities but no decision has yet been reached.

(d) The management of the Lady Hardinge Medical College and Hospital,
New Delhi, is vested in a registered ussociation. 'The Government has no- direst
control but certain Government officials are ez-officio members of the Governing
Body. There is no hospital in Simla under the control of the Dufferin Fund.
There is & women's hospital known as the Lady lieading Hospital the medical
superintendent of which is usually a member of the Women’s Medical Service.
Government have no direct ¢ontrol over the institution but certain Central and
Provincial Government officers are on the Governing Body.

(¢) The Government have no such proposal under consideration. The Lady
Hardinge Medical College and Hospital are under the management of a register-
< ussociation and could not Lbe taken over without the agreement of the associa-
tion. The position is similar in regard to the Women's Medicar Service. The
Governmeny will however consider the suggestion.

Lala Deshbandhu Gupta: With reference to the reply to part (d) of the
question, may 1 know if the Honourable Member is aware of the many com-
pluints that exist against the management of the Lady Hardinge Hospital?

Mr. S. H. Y. Oulsnam: 1 am aware that there are some complaints but I
have ha(\l no particulars,

Prof. N. G. Ranga: Do the Government of India give any grant to the Lady
Hardinge Hospital ?

Mr. S. H. Y. Oulsnam: Yes.

Pro{. N. @. Ranga: Then why is it that the Government of India have uo
control over the hospital nor have they any information about the complaints
that are being made against the administration of the hospital ?

Mr. 8. H. Y. Oulsnam: Because detailed information has not been received
from the persons who have been complaining.

Prof. N. G. Ranga: Do Government receive any periodical reports regarding

fr}(ll(-; adminstration of the Lady Hardinge Hospital from the authorities concern-
f A
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Mr. S. H. Y. Oulsnam: The Government receives the usual annual report.

Lala Deshbandhu Gupta: Will Government consider the advisability of
appointing some members of this House to the Governing Body of the Lady
Hardinge Hospital ? '

Mr. S. H. Y. Oulsnam: There are already two members of this House on the
Governing Body of the Hospital.

Prof. N. G. Ranga: Will Government consider the desirsbility of Goveru-
ment jtself being directly represented on the Board of Management of this
bospital ?

Mr. 8. H. Y, Oulsnam: Theré are a number of Government officers on $ho
Board. '

Proi. N. G. Ranga: In view of the fact that the Government officers on the
Governing Body “are not responsible in their capacity as members of that body
to the Government, will Government consider the advisability. of appointing one

ar two Indian officers on behalf of the Government to serve on the Board of
Management of this hospital ?

Mr. 8, H. Y. Oulsnam: The suggestion will be considered.

Mr. Manu Subedar: May I know whether the Government have reccivad
any complaints that the Principal and Deputy Principal who are Europeans are

:lc;t treating the other members of the staff with consideration and are harassing
em?

Mr. 8. H. Y. Oulsnam: No written complaints, Sir.

Mr. Manu Subedar: May I know whether. in view of similar complainte
which were raised and whose echo was sounded in this House before, Govern-
ment would not tighten the machinery of control over an institution whose entire
or whose very substantial part of the finance Gevernment themselves are con-
tributing to ?

Mr. 8. H. Y. Oulsnam: As the question has been raised the Government
will consider the matter but they would like to have particulars of any complainte
which anyone may. have in regard to the management of this institution.

T.ABOUR INTERESTS IN THE ADVISORY COUNCIL ¥OR THE CHIEF COMMISSTONEN
PROVINCES.

1263. *Miss Maniben Kara: (a) Will the Hounourablc the Home Member
please state if it is a fact that only elected mernbers of Municipal Committees.
and other local bodies in the respective Provinces were given the right to vote

in the election to the Advisory Councils for the Chief Commissioners”
Provinces ?

(b) Is it a fact that uo special constituencies exist for representation of
labour interests in the Municipal Committees or local bhodies, whereas special
constituencies have been provided for employers’ and commercial interests 7

(c) Is it a fact that three seats on the Advisory Councils will be filled by
nominations ?

(d) Have any representations been made by labour organisations for repre-
sentation on the Council ?

(e) Do Government propose to allot some seats to the representatives of
labour ?

The Honourable Sardar Vallabhbhai Patel: (a) Yes.

(b) In Ajmer-Merwara no special constituencies exist either for representation
of labour interests or for employers’ and commercial interests in the Municipal
Committees or local bodies. In Delhi there is no special constituency for labour
for any of the local bodies but a representative of labous is nominated to the
Delhi Municipal Committee: there is, however, a constituency for ‘‘Registered
Factories of Delhi’’ which elects one member for the Delhi Municipal Committee.
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(c) Yes.
(d) Ouly oue labour organisation viz the Indian Federation of Labour,
Delhi, has represented in the matter.

(e) Nominations to the Council have already been made. The point will be
borne in mind at the time of the next nomipations.

Lala Deshbandhu Gupta: May 1 know the names of the persons who have
been nominated by the Honourable Member to the Delhi Advisory Council ?

The Honourable Sardar Vallabhbhai Patel: The nominated - members are.
(1) Mohd. Hussain Malik, Bar.-at-Law—Muslim; (2) Sardar Bahadur
Savdar Ranjit Singh—Sikh; (8) Dr. Khubram ,Bajoria—Scheduled Caste.

Miss Maniben Kara: The Honourable Mewnber said that only elected mem-
bers of the Municipal Cormittees and other local bodies were given the right to
vote in the election to the Advisory Councils. May I know whether this distine:
tion is made only for voting purposes or whether it is kept up in other matters
as well?

The Honourable Sardar Vallabhbhai Patei: The elected members alone were
allowed to vote, because there was a general desire that the voters should b»
elected members but there was no restriction regarding the candidates.

Miss Maniben Kara: Will the Honourable Member consider the desirability
of doing away with this distinction? If a person has already been numinated,
he should be treated on a par with other members of the committees.

The Honourable Sardar Vallabhbhai Patel: That distinction will not be made
ir this House but outside there is a demand for such distinction.

Miss Maniben Kara: 1 am thankful for the explanation that has been given
by the Honourable Member but all the same will the Honourable Member -10%
consider the desirability of giving the same status to the nominated members.
because the Government makes the appointment after making all the necessar
Investigations regarding the desirability of nominating a partlcular person? Wl{
the Honourable Member consider the desirability of removing this disqualifica-
tion ?

The Honourable Sardar Vallabhbhai Patel: The nominated members in the
Board enjoy the same status as the elected members, except in regard to fran-
chise so far as this Council's election is concerned. But if the member who is
nominated in the Delhi Municipal Committee feels that he has not got the same
status as elected members, he has to make a representation.

Sardar Mangal Singh: May I know whether there is any member from the
rural areas on this Advisory Council ?

The Honourable Sardar Vallabhbhai Patel: Yes, there is a member who
represents the rural areas.

Lala Deshbandhu Gupta: Is it not a fact that the number of nominated
members serving on the local bodies in the Dulhi Province exceeds the numbor
of elected members and it was in View of this fact that the Honourable Membar
decided to restrict the right of voting to only elected members?

The Honourable Sardar Vallabhbhai Patel: Apart from their number being
more than the elected members, the principal of franchise given to the elected
members was generally acceptable to the people of Delhi.

Miss Maniben Kara: Will the Honourable Member consider the desirability
of reserving certain seats as is done in the case of business interests and em-
ployers in Delhi ?

The Honourable Sardar Vallabhbhai Patel: If the Honourable Membet's
suggestlon regarding the reservation of seats is intended for the Delhi Munie’
pality it is beyond the scope of the Home Departxrent it relates to the Hr
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Department. But if it is for the Advisorv Council, I have already stated that
when’ the next advisory council election will come up, that question will be taken
into consideration.

Lala Deshbandhu Gupta: Will the Honourable Member please state as to
when these Advisory Councils will kegin to function?

The Honourable Sardar Vallabhbhai Patel: TProbably very soon.

PRI1CE OF STEAM OOAL PURCHASED BY THE MILITARY AT LUCKNOW. CAWNFCRE AND
ALLAHABAD FOR STATION SUPPLY DEPOTS. i
$1264. *Muhammad Rahmat-Ullah: (5) Will the Secretary of the Defence
Department ploase state what was the price of stear coul, per ton, purchased
by the Military for their use at the Station Supply Departments at Lucknow.
Cawnpore and Allahabad, during the years 1945-46 and 1946-47, and delivered
at and stocked in the depots?

(b) At what rate per ton was the steam coal issued to different departments,
or to consumers et Lucknow, Allahabad and Cawnpore during the said two
years ?

(¢) Was coal purchased through the Coal Controller, Calcutta, and if so,
what rate per ton was charged by the suppliers, freight over railway Colliery ?

(d) What was the Railway freight per ton from colliery to stations at
Lucknow, Cawnpore and Allahabad ?

Mr. @G. S. Bhalja: (a) The price per ton of steam coal purchased by the
Military for their use at the Station Supply Depots was Rs. 16-0-3 in 1945.46
and Rs. 21-1-9 in 1946-47. This was the all India free issue rate and hence it
was the same for Lucknow, Cawnpore or Allahabad. .

(b) The sall India payment issue rate applicable to paying Departments and
consumers entitled to draw coal from RIASC was Rs. 39-14-0 in 1945-46 and
Rs. 45-14-0 in 1946-47.

(c) All cosl is purchased through the Coal Commissioner, the collieries
supplying direct to the depots. No middleman’s commission is paid.

(d) As there was an all India rate. railway freight to any specific railway
station like T.ucknow and Cawnpore was not taken into consideration while
fixing the payment issue rate.

Fxcrvsiex v Patva (BIHAR) ¥FROM THE LIST 0 TRCADCASTING STATIONS TO
ESTABLISHFD IN INDIA DURING NEXT FINHT YEARS.

1265. *Mr. Madandharl Singh: (a) Will the Honourable Member for Infor-
mation and Broadcasting be pleased to state whether it is a fact that he
addressed a Press Conference on Saturday, the 15th March 1947 in which he
explained the details of an eight-year plan for the devclopment of broadecasting
in India?

(b) If the answer to part (a) above be in the affirmative, what is the reason
for the exclusion of Patna (Bihar), from thé list of broadcasting stations, to
be established within the said period of eight years?

The Honourable Sardar Vallabhbhai Patel: (a) Yes.
(b) A station at Patna was sanctioned a number of years ago, and it does nnt
therefore form part of the post-war programme. This was made clear at the

Press Conference. As soon as a Bite for the station is secured, the work on ts
construction will start. ’

Mr. Muhammad Nauman: What is the difficulty i securing a site there?

The Honourable Sardar Vallabhbhai Patel: There is a difference of opinion
and some dispute between the owners of the site and the Local Government.

tAnswer to this question laid on the table, the questioner being absent.
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CEMENT FAMINE IN MAabRAs

8ri V. O. Vellingiri Gounder: (a) Will the Honourable Member for Tndus.
tries und Supplies be pleased to state whether Government are aware of the
existence of cement famine in the Province of Madras?

(b) Are Government aware that 1,300 tons of cement are proposed to be
shipped overseas from Madras by the Military Department and this has caused
public resentment? -

(c) What steps do Government propose to take for stopping the proposed
shipment and to divert the stock for the civilian ®onsumption ?

Mr. M. P. Pai: (a) It is & fact that, owing to transport difficulties acute
shortage sometimes occurs in various consuming areas. '

(b) My information is that the cement in question was cement imported by
the Army for S.E.A.C. from Australia and that it was sent to 5.E.A.C. at
Singapore under orders of the Army.

(¢) In view of the answer given to part (b) this does not arise.

8ri V. 0. Vellingiri Gounder: Are Government aware that owing to stop-
page of work in the cement industries for sometime, there was much scarcity of
«cement recently? Can this shortage to some extent be met from the
military storage? ‘

Mr. M. P. Pai: This cement is cement purchased by the Army and also
‘bought for army purposes and now being shipped abroad for use by the Army
for the purposes for which it was bought. The Government of Indis
have no means of drawing on army stocks merely because there is «
local shortage.

Sri V. 0. Vellingiri Gounder: Did not the Army authorities take up the Iocal
-cement also for construction of army quarters?

Mr. M. P. Pai: To the extent that this cement is used by the Army the
-demand on local firms drops and an equal quantity is released ex-Indian produe-
tion.

8ri V. 0. Vellingiri Gounder: If cement supplies are not cut short, thes
large quantities of cement will be useful for the civilian population.

Mr. President: That is & matter of argument.

Mr., Manu Subedar: May I know whether it is not a fact that when the
S.E.A.C. was in India an enormous quantity of Indian cement was used by
them? And are they now trying to take away a similar portion which they
bought here in contravention of the agreement made that all army surpluses in
ingia?must be declared and that they must be disposed of by the Government of

ndia .

Mr. M. P. Pal: That was not the arrangement. The arrangement 4s that
army stocks would be reviewed on a global basis and only surplus which is global
surplus would be declured in the country. The Army are not bound to declare
a surplus here of what is excess to their Indian requirements alone. It has got
to be a global surplus.

Mr. Manu Subedar: Is it not a fuct that several items which were required
to be carried away from this country for the United Kingdom were prevented
under regulations made by our Government as they were required in this country.
and if that is so may 1 know why an exception is being made in regard to
cement, which is so badly needed by the civil population, in favour of the
S.E.A.C. who took away the civil population's supply during the war period and
are continuing to take it away still?

.+ 2635 )
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Mr. M. P. Pai: During the period of the war India was used as & store
house for military requivements. including requirements outside India. So.
these stocks were not really built up here for the purposes of the army in Indis.
They were built up for the purposes of the army everywhere. Therefore, so long

ug these stocks of cement are used for army purposes there is no violation of the
agreement with the Government qf India.

Mr. Manu Subedar: May I know what efforts Government made, after they
received the telegram from the Southern Indian Chamber of Commerce and may
be from the Madras Government, to stop this cement from going out, and
whether it has gone out or whefher it is still there?

Mr. M. P. Pal: Most of the cement has gone out. I cannot say how much
is left behind, but most of it has gone out. But as I said before. so long as this
cement is used for army purposes we have no means of drawing on it.

Mr. Manu Subedar: Having regard to the unfortunate occurrence of this
kind will Government adopt some kind of policy with regard to items and
articles which sre badly needed in the country for civilian requirements and pre-
vent their going out under similar circumstances ?

Mr. M. P. Pai: Actually the only item regarding which we have made &
distinction is iron and steel. "It has been agreed that the stocks of iron and steel
will he reviewed in the light of the Armv’s Tndian requirements and whatever is
not required in ¥ndia would be declared a surplus. That is.the only commodity
where there is a departure from the general rule. The Government of Indin
do not think that there is a good enough case for making & similar distinction in
the case of cement, considering that our production today is perhaps generally

almost as high as it has been right through the war, and it is transport which is
responsible for local shortage. )

Mr, Sasanka Sekhar Sanyal: Since the Honourtble Member has referred %o
transport difficulty. may I know whether there is any periodical quota of railway
wagons for transport of cement from one place to another, or is there anything in
the nature of prioritv?

Mr. M. P. Pai: There is both a priority and ¢ quota.

Mr. Sasanka Sekhar Sanyal: Mav I know wiant the Industries Department
have done by way of advising the Railway Depa: ment to make at least same
amount of wagon supplies available for the transy.rt of cement?

Mr. M. P. Pai: Sir, as I said, there is a quoia and a priority. If either of
these breaks down T think the Honourable Membe.’s question should be address-
ed to the Transport Member.

Mr. Sasanka Sekhar Sanyal: May I know, since quota and priority have
really broken down from time to time, what special advice the Department of

Industries has tendered to the Railway Department for making good thé disturb-
ance as a result of the breakdown ?

Mr. M. P. Pai: We merely press for these wagons just the same way youw

do. But, Sir. if my Honourable friend wants an answer as to why the arrange-
ments break down he should address the Transport Member.

MOTION FOR ADJOURNMENT
DiscrRIMINATIVE Ponicy oF DELIII ADMINISTRATION AGAINST MUSERIM Phruss

Mr, President: I have received notice of an adjournment motion ‘to discuss
a definite matter of urgent public importance viz., discriminative policy of the
Delhi administration against the Muslim press’.

While it is almost clear to me as to what the Honourable Member has in
mind . . .. ...

Prot. N. G. Ranoa ((iuntur i Nellore: Non-Muhammadan Rural): Who-
.ie the Honourable Member?
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Mr. President: Mr. Nauman. [ must point out to him that his motion is
very vague. He does not state in what respect there is this discrimination nor-
does he state since when the policy has started. I am prepared to give hiin an
opportunity of amending his motion; I do not propose to rule it out on the
ground of vagueness. But I am making this statement, so that Honourable
Mcamwbers in future might know that if they do not conform to the rules properly,
1 shall be adhering to what may appear to be a technicality and rule out these
motions. The object of being specific is that the Government may have a chance
of knowing what they are called upon to explain and it is not a question of mere
technicality. Therefore I armn just pointing out to the Honourable Member that
if he wants time for having it clarified or for substitutina 2 proper motion T am.
prepared to waive the urgency if he puts in a maokion tomorrow or on Monday.

Lala Deshbandhu Gupta (Delhi: General): Is the discrimination mentioned
is in favour of the Muslim press or against it?

Mr. President: Whatever it ig, the Honourable Member will clarify the whole-
thing. T have just invited his attention to a very serious shortcoming in bis
motion.

Mr. Mvhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): T am grateful to you, Sir. But' I will just read out the particular:
portion to which T refer . . . . . .

Mr. President: Order, order.

Mr. Muhammad Nauman: In that case T will redraft the motion.

The Honourable Sardar Vaullabhbhai Patel (Home Member): Are we to infer:
the substance from the newspaper or from the motion? '

Mr. President: As I have pointed out to the Honourable Member there was
this defect in the motion and the better course for him would be to redraft his
adjourmment motion. The only thing T can do to help him would be to waive-
the ground of urgency as he has introduced the matter at the very first oppor-
tunity and I would not like to rule it out merely on account of the defect in the
form, as I feel clear as to what he wants.

Mr. Muhammad Nauman: Thunk you, Sir. I will move ‘the adjoummeﬁin
motion on Monday. I will properly draft it in the words which you require.

Mr. President: Not in the words which I require.

Mr. Muhammad Nauman: 1 mean in the words in which i¢ should be-
drafted.

Lala Deshbandhu Gupta: Let the Honourable Member also make sure of his -
fucts.

Mr. Muhammad Nauman: T am sure of the facts.

Sardar Mangal Singh (East Punjab: Sikh): I hope, Sir, that you will take a
similar attitude and deal with every other adjournment motion in the same
manner in which you have deslt with this case.

Mr. President: Every casc will depend on its own facts.

The Honourable Sardar Vallabhbhai Patel: I just want fo ask whether the
urgeney will last till Monday.

- Mr. President: That will be for him to consider. 1 do not bind myself for-
all cases in future. As I said, I could see from the publication of certain correx-
pondence in a morning paper and this motioh that there is connection between
the two. But his motion, as tabled, is quite out of form and therefore I am
showing him this latitude.



LLECTION TO DEFENCE CONSULTATIVE COMMITTEE

oir. Presideni: 1 have to inform the Assembly that upto 12 noon on Monday,
the 24th March, 1947, the time fixed for receiving nominutions for the Defeuve
Coasuitative Commuttee, fourtecn nominations were received. Subsequeutly
two members withdrew their caudidature. As the number of remaining éandi-
dutes is equal to the number of vacancies, 1 declare the following members to be
duly elected to the Committee for the financial year 1947-48:

(1) Mr. Sasanka Sekhar Sunyal, (2) Sardar Surjit Singh Majithia, (8)
Colonel Kumur Shri Himmatsinhyi, (4) Dr. G. V. Deshmukh, (5) Diwan Chaman
Lall, (6) Sirdar Jogendra Singh, (7) Shri Satya Nurayan Sinha, (8) Mr. C. P.
Lawson, (9) Khwuja Nazimuddin, (10) Mr. Siddiq Ali Khan, (11) Captain Syed
Abid Hussuin, and (12) Sardar Mangal Singh. :

ELICTION TO STANDING COMMITTEE FOR HOME DEPARTMENT .

Mr, President: 1 have to inform the Assembly that upto 12 noon en Wednes-
day, the 26th March, 1947, the timne fixed for receiving nominations for the
Standing Comnmuttee for the Howe Depurtment, eleven nominations were receiv-
ed. Subsequently one member withdrew his candidature. As the number of
remuining candidates is equal to the number of, vacancies, 1 declare the following
members to be duly elected to the Committee for the financial year 1947-48:

(1) Dr. P. G. Solanki, (2) Sri M. K. Jinachandran, (8) Lala Deshbandha
- Gupta, (4) Mr. N. V. Gadgil, (5) Sri M. Ananthasayanam Ayyangar, (6) Shri Sri
Prakasa, (7) Mr. C. P, Lawson, (8) Mr. Muhammad Ismail Khan, (9) Mr. Siddiq
Alt Khan, and (10) Haji Abdus Sattar Haji Ishaq Seth.

ELECTION TO STANDING COMMITTEE ON’ PILGRIMAGE TO THE
HEJAZ
Mr. President: [ have to inform the Assemb.y that upto 12 Noon on Thurs-
-duy, the 27th March, 1947, the time fixed for receiving nominations for the
-Standing Committee on Pilgrimage to the Hejuz, five nominations were received.
As the number of candidates is equal to the number of vacancies, I declare the
Acllowing members to be duly elected to the Comumittee:

(1) Syed Ghulam Bhik Nairang,

(2) Mr. Tamizuddin Khan,

(3) Mohammad Amir Ahmad,

.(4) Mr. Mohammad M. Killedar, and
+3) Khan Abdul Ghani Khan.

ELECTION TO THE STANDING COMMITTEE FOR COMMERCE
DEPARTMENT

Mr, President: | have to inform the Assembly that upto 12 Noon on Thursday,
the 27th March, 1947, the time fixed for receiving nominations for the Standing
-Lommittee for the Department of Commerce, ten nominations were received.
As the number of candidates is equal to the number of vacancies, I declire the
following anembers to be duly elected to the Committee for the financial year
1947-48:

{1: Mr. Yusuf Abdoola Haroon, (2) Mr. M. J. Jamal Moideen Saib, (3) Mr.
Ahmed E. H. Jaffer. (4) Khan Abdul Ghani Khan, (5) Sardar Bahadur Captain
Sardar Harendra Singh, (6) Sreejut Rohini Kumar Choudhury, (7) Mr. Krishna

Chandra Sharma, (8) Mr. Ananda Mohan Poddar, (9) Seth Sukbdev, and (10)
‘Mr. Leslie Gwilt.
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Mr. President: The House will now proceed to consider the Bill to give effect
to the finuncial proposals of the- Central Government tor the year bogianing on
the lst duy of April 1947. The question is:,

“That clauses 2, 3 and 4 stand part of the Bill.”

The motion was adopted.

Clauses 2, 6 and 4 were added to the Bill.

Mr. P. J. Griffiths (Assam European): Sir, Ijmove:

“That in clause 5 of the Bill, in the Second Schedule to the Indian Tarifi Act as modi-
fied by the Bill, item 5 be deleted.’”

1 do not propose to make a detailed speech at this stage. During she dis-
cussions on the Budget 1 made clear my objection to this purticulur duty. 1
tried to make it clear at that time that in objecting to this particular duty I was
0ot speuking particulurly on behalf of the tea industry. We ure not purticu-
larly concerned with its iminediate effect. 1 am far more concerned with the
acceptnnee of what seems tio me a very doubtful and positively undesirable
principle. 1 hold that export duties is an imposition of doubtful wisdown.
They iuvite retaliation. Uunder ordinary circumstances they might well bring
restriction in markets. The fact that they cannot do so at present merly
atvises from the general shortage of commodities and in: this case  from the
general shortage of tea in the world. It does seem to me that for this country
to take advantage of that kind of shortage is not justified. 1 Imow other coun-
triss have dohe it. They are wrong. I do not think we should accept a wrong
principle because it has beeu nccepted by certain other cenntries. T do  not
propose to dilate on this. I content myself with merely moving the amend-
ment.

Mr. President: Does the Honourable Member wish to move the second ‘one
also ?
Mr. P, J. Grifiths: Yes, if the first one fails.

Mr, President: The Honourable Member may better move the second one
also. The debate miglt be common to both.

Mr. P. J. Griffiths: T move: . !

“That in clause 5 of the Bill, in the Second &chedule to the Indian Tariff Act as modi-
fied by the Bill, in item 5 for the words ‘four annas’, the words ‘two annas’ be substituted.”

No speech is necessary. | move this in case the first one fails.

Mr. President: Amendments moved:

“That in clause 5 of the Bill, in the Second Bchedule to the Indian Tariff Act as modi-
fied by the Bill, item 5 be deleted.”” and

“That in clause 5 of the Bill in Becond Schedule to the Indian Tariff Act, us modi-
fied by the Bill, in item 5 for the words ‘four annas’, the words ‘two annas’ be substituted.”

Prof, N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): I
opposze these amendments. 1 cannot agree with my Honourable (riend’s
remark in regard to the advisability of imposing export duties on any commo-
dities. He warns us about any possible retaliation but 1 would like him to re-
member that in regard to tea his own countrv, England, imposes a very heavy
import duty and thus derives a very large amount of revenue and this is a
cornodity for which there is a very great demand not only now bnt in ordincry
days of peace and a commodity on which the importing countries—both their
businessmen and their revenue collectors—make huge profits as well as ve
venue and T do not see any reason why India and the Indian Government
should not try to derive some revenue hy imposing this export duty. T da not

( 2639 )
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think this industry is gomg to be hit in uny way at all. On the other hand the
industry as well as the Government will be benefited by a duty like this
Thereiore 1 support the imposition of this export duty. -
Dr. Zia Uddin Ahmad (United Provinces Southern Divisions: Muhammadan
-Rural): 1 should like to know from the mover of this amendment on whom the

inciaence of this taxation will tall?  Will it fall on the growers or ou the 1aid-
dlenu;n or the consumers in foreign countries.  In some cases 1 know initely
that it would fa'l on the exporters.  They will make less of profit. [ would
like 1o have zome figures ahont the incidenre of taxation.

The Honourable Mr. Liaquat Ali Khan (Finance Member): My Honourable
friend Mr. Griffiths has moved his first amendment on a matter of principle but
his second amendment which he has also moved falsifies that prineiple for which
he stands because if the export duty of 2 annas is justifiable, then a duty of
4 armas is also justifiable. : -

er]. P. J. Griffiths: If something is bad, something half as bad is only half
as bad. ’ ’

The Honourable Mr. Liaquat Ali Khan: My Honourable friend thinks it s
bad hecause it will affect the consumer in other countries. That seems to be his
argument. As I said, we do not like, as a rule, to levy export duties, but it is &
time when our finances require extra revenue. Secondly, tea is at present being
produced mainly by India and Ceylon. Ceylon has got an export duty of even
higher than 4 annas; it is about 6 annas per Ib. Therefore, I do not see any
reason why this country should not be benefited by it.

With regard to his second amendment, all that I would say is this. We feel
that the duty of 4 annas is not excessive, considering what the country nextdoor
has done. Then, Sir, T would like to point out that we are paying exorbitant
prices for the foodstuffs that are being imported into this country, and my
Honourable friend’s own country is charging mvch higher prices than what they
are payving. Therefore, T do not see any reason why the Government of India

should not levy this duty and try to make up some of the loss which we have
te incur on account of these high prices that we have to pay to other countries
for the import of rice and other commodities. I oppose the amendment.

Mr. President: I put the first amendment first. The question is:

“That in clause & of the Bill, in the Second Schedule to the Indian Tariff Act as modi-
fied b~ the Bill, item 5 be deleted.”

The motion was negatived.

Mr. President: T now put the second amendment. The question is:

“That in Jause 5 of the Bill, in the Second Schedule to the Indian Tariff Act as modi-
fied Ly the Bill, in item 5 for the words ‘four annas’, the words ‘two annas’ he substituted.”

The motion was negatived. ‘

Mr. President: The question is:

“That clause 5 stand part of the Bill.”’

The motion was adopted.

Clause 5 was added to the Bill.

Clauses 6 and 7 were added to the Bill.

Mr. President: Before 1 call upon Pundit Thakur Das Bhargava to move
%is amendments to the Schedule, may I point out one thing to him. If I am
mistaken, the Honourable Member will correct me. I find that amendments
Nos. 5, 6 and 7 on the printed list refer to the Schedule so far as income-tax levy
i« concerned and amendments Nos. 17, 18 and 19 refer to super-tax.

Mr. P. J. Grifiths: No. 16 also.
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Mr. President: 1 am referring to the grouping. He is having these amend-
ments on the principle of having futher facilities to the Hindu joint familiee.
80, the principle involved in all these amnendments is practically the sarme.
The Honourable Member may, there ore, move all the three amendments (Nos.
5, 6 and 7), so that the discussion inay be common and may not be repeated
agsin.

s amendment . =iyl Sy Sla g 1 Sl (el Sl =ik
MOVE s V yii g5 Iy xdye sl oay Sl gl yp Wala 35 moVe & te

- Wy
Pundit Thakur Dag Bhargava (Ambala Division: Non-Muhammadan): Sir,
with your permission I want to move amendmeits Nos. 14 and 20 first and after
that if I have an opportunity I may move No. 7 later on.
Mr. President: The Honourable Member might move 14 and 20 both.
Pundit Thakur Das Bhargava: Sir, I move:

“That to Part [-A of t! Schedule to the Bill, the following new FProviso be added,
iamely : .

‘Provided further that in the case of the Hindu undivided family each member shall
be assessed separately and his total income for assessment purposes shall be
deemed to be an income at which he would have been assessed if such member
was not joint and the exemption mentioned in sub-stction (1) of section 14 of the
Indian Income-tax Act, 1922 did not apply to him’.”’

I also beg to move:

“That to Part II-A of the S.hedule to the Bill; the following Proviso be added, namely :

‘Provided further that in the case of the Hindu unlivided family eacht member shall
e assessed separately and his total income for asscssment purposes chall be
deemed to be an income at which he would have been assessed if such member
was not joint and the exemption mentioned in sub-section (1} of section 14 of the
Indian Income-tax Act, 1922, did not apply to him’.”

Pundit Thakur Das Bhargava: (The Honourable Member spoke in Hindu-
stani. For Hindustani text see Appendix to these Debates for the 28th March
1947. English Translation given below.—Ed of D.). 8ir, the object of the
amendment is verv simple. It rejuires that the privilege given to
a member of the Undivided Hindu Family w ler Section 14 (1) may be taken
back and Me may be nssessed as if he was .a +« varate individual. Part I-A says:

“Tn the case of eve'r individual Hindi Undivided Family, unregistered firm and other
association of persons - being u case to which paragraph B of this Part applies.”

Under this & m:.aber of a Hindu undivided family should be taxed as an
individual, When :be Budget discussion began I explained to the House giving
some figuré how an undivide¢ Hindu family consisting of one father and
three sc. 8, - th an income of B 400,000 have to pay R 362,000 as taxes under
the prcpossd scheme while in 1. non-Hindu family consisting of one father and
threc sons each having separato iicome of his own aggregating Rs. 400,000 will
have a balance of Re. 192,000 léft as income. I may say that I do not beg any

privilege from the House fc an undivided Hindu family which includes Sikhs
and Jains also. "

I do not want for any Flindu, Sikh or Jain or any member of an undivided
Hindu family any privilege which is not given to any other person. This is not
my purpose. My purpose by this amendment is that the unjustifiable hardship
imposed inadvertently on an undivided Hindu family may be removed and the
principle of equality and vaiformity in income tax may be observed. I am very
thankful to the House and to the members of the Select Committee on the Busi-
ness Profit Tax Bill that they acknowledged the soundness of the principle
which was discussed. >\ reading the report of the Select Committee on Busi-
ness Profit Tax Bill it will be found that distinction has been made in the
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definitions of ‘Abatement’. Abateruent in the cuse of an individual or u firm
aud abatement in the csse of un undivided Hindu family have been cleurly
diffcrentiuted. The abatement in the case of an undivided Hindu family is
defined in Section 2 (1) (¢) thus:

“lo the caso of an undivided Hindu fumily two lakhs of rupeces. ln any other cuse
one lakh of rupees.” .

Accordingly, Government have admitted the amendment in the Selecs
Committee. In fact, an undivided Hindu family cannot be conmsidered as an
individual. I should say regarding the acceptance of this principle that it has
been sympathetically considered. So far as justice, however, is concerned it
has not been meted out to an undivided Hindu fanily. 1 do not beg for any
kindness or generosity in thig case. 1 only want to say that if the House has -
admisted its soundness it should not tax the Joint Hindu Family as such. To
give a privi'ege only will do no good except, of course, that it will ease the hard-
ship a little without doing justice to the case. In fact, it is not known on what.
grounds the drafters of the Income Tax Act 1860 placed the undivided Hindu
family on the same level as an individual and on what basis they taxed such a
family. 1t is a,pity that it cannot be ascertained as 1 have not cotne across any
literature on the subject up to this time. I have carefully read, in this. connec-
tion, the rcport of the Tuxation Committee 1923-24 but found no discussion of
this point. It appears that an undivided Hindu Family was taxed on the
ground thuat the people who were taxed under 1860 Act were commonly people:
who were traders and at the same time had industris]l business. But, an un-
divided Hindu Family ig & social unit and not an economic unit of existence. It
cannot be tuken as a ‘"juristic person'’ or as a ‘unit’. It is not a profit making
concern.  According to population Brahming and Chamars are two major sce-
tions in the community. 'There is o iarge vumber of Brahmins joint fmmilics and
('hamar undivided families and both these sorts of Hindu families are not
traders. Many of the members of this House do not know this fact but: fortun-
ately our Finance Member is not one of them that he may be told such things.
He knows it fully well. He belongs to s province where these affairs are well
known. A thing which is so plain should not be so much stressed. My submis-
sion is that an undivided Hindu family can neither be said a’Profit making
concern nor a Trading concern. In Business Tax where a definition ‘of -an:indi-
vidual is given it has been admitted for an undivided Hindu family that it is not
even « partnership concern. I want to draw your attention to a very important
point that an undivided Hindu family has under no condition been acknowledged
as a “‘juristic person’’. It has been considered as an individual and a natural
person. A juristic person is a person who has been given by law the status of a
person. An undivided Hindu family cannot institute legal proceedings under
Civil Procedure Code. Legal proceedings can only be instituted by a partner-
ship firm. Legal proceedings can be instituted under Order 80 which relates to
firms. T assert that an undivided Hindu family has not been considered a
‘“‘juristic person’’ except for the purposes of income tax. T do not want to dilate
on the sufferings and hardships borne by undivided Hindu families on account of
Income Tax and Super-tax because all the members know them full well. One
of the members of an undivided Hindu family works in Calcutta another in
Lucknow and yet another in Lahore. They live separately with their families
Lut the presumption of Hindu T.aw does not leave them alone and they are
considered an undivided Hindu familv. If an income-tax officer desires he can
levy iax on their collective income under the assessment order. Leave aside
other cases T will tell the House mv own personal exverience. We are four
brothers. Our father and cach of us live separately. Father is a public servant
in Multan; I practice in Hissar, one brother is a medical practitioner iz Lahore,
third brother prectised in another place and the fourth one is a government
servant. I appeared before the lncome-tax Officer in 1914. I asked him why
8o much tax was levied on me. My income is not so much. T was assessed
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more than Rs. 10,000 as a Vakil. I protested that the tax was too much. He
threatened me that he would include me with my father. I replied that my
father’s salary was already taxed and we do not live jointly. We live separately
and have nothing in joint possession. Brothers also each live separately. How
can you treat us jointly? At last I thought that discretion was the better part
of valour and I kept quiet lest he actually makes an assessment on our joint
incomes. Had he done that I could have found no redress either from ‘the
Assistgnt Commissioner or from any other Office although we were neithor
living jointly nor had we joint income. In fact Hindus live moré separatzly
than others and they cannot be called the imembers of & joint family, but if they
are considered as a joint family the incomes of all the members will be collected
and taxed and the members whose income are not taxable will also be taxed
and the rate of tax will also increase. This misery regarding undivided Hindu
family is real and confronts daily the Hindus who live separately but are forced
to become the members of a joint family. When these Hindus place their
grievances before an Income-tax Officer he resorts to stratagem and tells them
that they would have to give proofs under sections 25 and 25A that they were
living separately and then it would be left to the discretion of the Income-tax
Department to decide whether they were or were not members of an undivided
family. I do not want to dilate upon legal complexities of a legal distinction
before the House. I was glad yesterday to hear our Finance Member say that
it was not good to go on pursuing a theory. We must be practical. If you wan$
to see a practical instance. I invite your attention to 102 PR 1889 which clearly
says that families described as undivided Hindu families in books do not exist in
the Punjab. In 1889 the High Court of Lahore gave a decision that such
families as described in the Books as undivided Hindu families were not found
in the Punjab. Under this decision 34 PR 1919 was admitted as correct and the (
High Court, Punjab, once again, gave a decision that such Hindu families do not’
exigt in the Punjab. Today if a Hindu of an undivided family dies the mutation
is carried out just like that of a Moslem or a Christian and when money advanced
hy such a deceased is to be collccted a succession certificate is obtained just in
the manner in which such certificates are obtained for Moslems and Christians
and the amount of Court fee is the same as for those communities. When a
Hindu dies his, death has no meaning according to Hindu Law theory. Separa-
tion takes place merely at his wish. Separation cannot take place by death.
Separation can only take place by partition of property. Under the circum-
stance I ask, with due deference, that in the face of so many decisions of the
Punjab High Court that there are no undivided Hindu families in the Punjab as
given in the books, why the tax is being levied according to ancient methods.
1 tell you that it is not only in the Punjab. Sind and U. P. are also in the same
category. If you take into consideration other parts of India where the law of
Daya Bhag is in vogue then under theory wlso undivided Hindu families cannot
be taxed. .

According to Hindu I.aw of Daya Bhag the sons of a Hindu do not inherit
their father’s property by the merit of birth. The share of every individual is
definite and ascertained. Thus according to theory each kind of the family is
based on a different idea but for the purposes of taxation they are considered
one. I do not want to go into the legal complexities of Daya Bhag and Mitak-
shera. 1 will only explain one important difference. Under Daya Bhag a son
has no right in the property during the life time of his father. If that is so, why
tax is levied on such an undivided Hindu family in which even the share is not
ascertained? So far as the principle of Daya Bhag and Mitakshera is concerned
there is nothing to show that an undivided Hindu family should not be taxed
as a divided family. In fact in a Daya Bhag family it is not possible to do it.
Under it the income of every member of the family is defermined. Under Sec-
tion 9 Sub-section 8, Income-tax Act it is not lawful to leyy tax on such joint
properties but still the tax is levied on an undivided Hindu families. ¢ is #
legal heresy! So far as Hindus under Mitakshera are concérned I have stated
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real facts and reasons that according to theory which must have been formulated
,khgusands of years ago at present no undivided Hindu family of that conception
exists. Hindu Women’s Property Act piloted by Dr. Deshmukh and passed by
the Assembly in 1987 was against the prinoiple of Mitakshera in its legal con-
ception which is that if & man of an undivided Hindu family dies his widow can
inherit nothing from his property but now the right of representation is acknow-
ledged and the law of the whole of India is changed. Hence in the Punjah
according to custom in all the Hindu families the Right of Representation is
found that if the father of a boy dies in the life-time of his grandfather the
grandson becomes an inheritor in the grandfather’s property and receives the
shure of his deceased father. No son has the right to get the property divided
_.during the life-time of his father which means that the son is not born with any
right to the property of his father. I understand the same law is current in
Bombay that no son can-get the property partitioned in the life-time of his
father. I should therefore say that the undivided Hindu family of the books
has become extinct. No Hindu family now exists which tallies with the des-
cription given in Hindu texts. You may leave it also for a moment. 1 tell you
another strange thing: where the law does not desire to use the theory of undi-
vided family it easily evades it but where it wants to make use of it increased tax
"is levied under itg cover. This two sided policy is not fair. I want to draw.your
‘attention to a principle in the Evidence Act called ‘Estoppel’. I should say the
‘House is ‘‘estopped’’ today because the House has agreed that the undivided
Hindu family is not in any way taxable like an individual and this distinction
between an individual and an undivided Hindu family has been recognized by
all. The sum of two lakhs of rupees proposed in the Business Profits Tax Bill
does not also do full justice to the undivided Hindu family. In fairness every
individual Hindu should be taxed just as his non-Hindu brother. In any case,
_in the case of rich man this distinction has been accepted.

1f a poor man has four sons and each of them earns Rs. 50 you take their
“incomes collectively in order to make it a taxable minimum that you levy tax
on the incomes of all making it a joint income. It is manifest injustice. You
"are prepared to give every convenience in the case of a rich man, but for a poor
man you are not prepared to do anything. With due deference I refer the
Honourable the Finance Member to his theory of social justice and to his yester-
.day’s speech. If there is no disparity in what he preaches and practices and if,
what he said yesterday was his intention as I confidently believe it was I will
show him that there is a glaring disparity which you can remove and which I
insist should be removed . . . . . .

. Mr. President: The Honourable Member may resume after Lunch.

+* The Assembly adjourned for Lunch till Quarter past Two of the Clock.

! The Assembly re-assembled after Lunch at Quarter Past Two of the Clock,
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair.

Pundit Thakur Das Bhargava: I was submitting for the consideration of the
* House that the Government when it suited them would not care for a legal
¢ theory here or there..

*  Mr N, M. Joshi (Nominaﬁed.Non-OFﬁcial): You were speaking in Hindi.

. Pundit Thakur Das Bhargava: Yes, T have just begun .to spenk in English
. because some of my frieid told me that they did not-follow my Hindustani. -

. Mr. N. M. Joshi: Will you translate all that in English?'
¢ . Pundit Thakur Dss Bhargava: No; I do not ‘provose +n vapedt. all that.
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Mr. President: It is not neccssary to repeat. I might just state here that
it any Honourable Member takes too much time over his amendment, the result
of the agreement would be that at 5 O’clock. there will be no further argument
and all outstanding questions will be put to the vote. Therefore, in order to
give sufficient time to all Honourable Members who propose to move amend-
ments, each Honourable Member will be as brief as possible.

Pundit Thakur Das Bhargava: [ propose to make one specch only in con-
nection with all the amendments which T am moving.

Mr. P. J. Grifiths: I do not wish to raise difﬁcul‘.qies, but Sir, I was not aware
of uny agreement of that kind.

Mr. President: The agreement was that the first four days were to be ear-
marked for general dibcussion—consideration stage—and today the clause by
clause reading would take place and it will be finished by 5 O’clock. Otherwise
all questions outstanding at that time will be put to the House and disposed of.

Mr. P. J. Griiths: It may not be possible to discuss all the amendments
which we propose to move. .

Mr. President: The other amendments will be put to the House if the
Honourable Member so wishes. That is the agreement of the Parties.

Mr. P. J. Grifiths: If that is so, will you insist that this particular amend-
ment should be disposed of by a certain time?

Mr. President: I will request each Honourable Member to dispose of his
amendment within as short a time as possible. This very amendment is coming

up every year, and I believe even last year the Honourable Member who is
speaking now spoke on that at some length.

Mr. P. J. Grifiths: As far as we are concerned, we will not speak on ‘any
amendments.

Mr. President: The Honourable Member may speak for a short time, but
one need not go in details. If we finish soon, then we have other business also—
Supplementary Grants. I might read the agreement which was reached by »ll

i the Psarties for the information of the Leader of the Opposition. I stated on the
24th March:

*Before the motion is formally moved I might just inform the House that I am informed
‘' that parties have agreed that the con:cideration and all the stages of this Bill will be finished
" by 5 p.m. on Friday the 28th March, and all questions outstanding at that time will bLe
put to the House and disposed of.”

Sir Cowasjee Jehangir (Nominated Non-Official): Then there must be a limit
~ of time on speeches.

Mr, President: I am leaving it to the Honourable Members.

Pundit Thakur Das Bhargava: I was submitting that whenever it suited
the Government, that accepted this or that theory provided they were able
to take the maximum amount of tax fromn people. I will in this econnection
refer you to paras. 373 and 374 of the Report of the'Indian Taxation Enquiry
Committee of 1928-1924. 1 do not want to read those portions. By their
perusal you will be convinced Sir that the Government themselves accepted
that & member of the Hindu joint family can be treated as a divided person
in respect of the realizat'on of court fees. Now, Sir, a Bill was introduced in
the last Session known as the Bill to provide for the levy and collection of duty
in connection with Estates in British India, and I will refer you to Section®
5, 8 and 12 of that Bill to prove that the Government have accepted this very
principle which I am submitting for their consideration. I will not read all
these sections, but with your permission I will reed a line from Section 5:—

“Property of which the deccased was at the time of kis death_competent to dispose
shall be deemed to pass ou his death.” o mpe P
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Acoording to the strict Hindu law death is of no consequence in a joint.
Hindu family. Therefore my submission is that with regard %o these'two mea-
sures at least the Government have to accept the very principle which 1 am
advocating for their consideration, That is not all. ‘'The difficulty is thad in
this legislation relating to the Income-tax Act the Government are proc:eedp)g
on the principle of ‘Heads I win tails you lose’ You will be pleased to see Bection
25(A) of the Income-tax Act and there it would uppear that whenever a claim
is made by a member of the joint Hindu family that his family stands disrupted,
the Income-tax Collector has not to find whether there has been a separation in
the legal sense because it is settled law and everytyro knows it tbat every Hindu
carries his remedy of separation in the hollow of his hand. A Hindu has only to
declare his intention for separation, and he is separated according to the many
rulings decided by the Privy Council. But this principle has not been apgepted
by the Government and they have enacted that unless and until the partition by
metes and bounds is proved the partition will not be recognized, but.accordlng to
these rulings partition by metes and bounds is not necessary. T will _there'fore
submit that all along the line in the whole of the Income-tax Act the joint Hindu
family is o loser. As regards the effect of these provisions 1 need not expatiate
on it too muth. Every lawyer knows that these provisions in the Indian Income-
tax Act have been instrumental in partitioning and disintegrating many families.
I am not enamoured of Hindu joint family, but I do not want that a fiscal mea-
sure of this kind should disrupt the Hindu joint family unnecessarily. When-
ever there is an occasion for assessment the seed for future litigation is sown.

In the end I would subit that it mav be argued—it was argued, and 1 was
just told by an Honourable Mewber of this House—that since there is some com-
pensatory advantage to the joint family system, it is not fair to say that we will
take the advantages and not be liable for the disadvantages. . My amendment
shows that the advantage of Section 14(1) should be taken uawayv from the
Hindus. And what is this compensatory advantage? In regard to rich families
where there is an income from the Hindu joint family and a separate member has
4 separate income, the advantage to the Hindu joint family is that in regard to
the separate income the income from the joint farnily is not added on and for the
purpose of the rate, it is not treated as an income. I have not been able to under-
stand the theory of this compensatory advantage. If a Muhammadan in Bibar
is killed by a Hindu and a Hindu is killed by a Muhammadan in Rawalpindi why
should the man in Delhi think that he could not be justified in loving his brother
of the different religion. This amounts.to robbing Peter to pay Paul. I am a poor
man in the Punjab. I want my own advantages and disadvantages. What is it to
me that a rich man in Calcutta is benefited by a compensatory provision. Fur-
ther we know all the sections of the Indian Penal Code. They all speak of
‘whoever’ every person, has to look to his personal gain or loss. If a brother of
mine was benefited at my expense then even it would be no solace to me. 'This.
compensatory advantage is illusory. There are very few families with both kinds
of incomes and then there is a difference in the rates merely, whereas we have
to look more sympathetically towards a poor family. I hope you will be convine-
ed that this provision of the Income-tax Act operates very heavily. The taxable
minimum is reduced in the case of a Hindu to an amount divisible by the number
nf members. If seven persons. all labourers. getting Rs. 20/80 a month. are
memberg of a Hindu joint familv. thev will he taxed, whereas the law does not
want them to be taxed. The real gravamen of my complaint is that the present
law differentiates between a poor and a rich Hindu family and the provisions are
muea onerous to the poor Hindu family compared to the rich Hindu family
and T do not understand how anv eoncession to the rich man wonld inure to the
benefit of the goor man. In regard to many other matfers, this law is unjuet
in the extreme. '
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I belive that I have submitted for your consideration enough to  prove that
this is a case of a glaring discrepancy. -All the requisities which should have
been proved by me for attracting the attention pf the Honourable the Finance
Member have been proved in this case. This question has not been raised for the
first time, though it will take a minute to dismiss the argument that a grievance
being long acquiesced in need not be remedied. T understand that the Hindu
joint family is being taxed for a long time. Even if the grievance is old, it should
be removed all the more readily and 1 do not thinlﬁ‘this argument should be ad-
-opted by the Honourable, the Finance Member. This point was raised by me a
very long time ago and the reply 1 got in 1980, 20th March, from Sir George
.Schuster was: '

“I am quite ready to admit that as the law stands at present there are frequent cases
.of—I might almost say—injustice, certainly of hardshiy as regards taxation. But I do
submit that the existence of these cases does not justify a wholesale alteration of the law
without careful consideration.’’

Sir, simitar words were spoken by Sir Archibald Rowlands on the 28th March,
1946: He said:

“From my short study of this question, i\ seems to me that there may be cases in which ;
the operation of the law at present works hardly on a Hindu undivided family;. ... ..
I do recognise that there are several cases in which as I say, the operations of the praunt/
law may be hard on a Hinda family.’’ . .

Unfortunately my party (Congregs Nationalist) and I resigned from the As-
sembly in 1980 and nothing was heard of this matter by me subsequently. I know
‘that the reply will be that the Tuxation Fnquiry Committee 1s coming and there-
fore we should wait for its report. For the last twenty vears it has oeen told to
us that the matter should not be raised on the floor of the House at the time of
the Finance Bill and other steps should be taken. In 1928 I sent a Bill for the
sanction &f the Governor-General but the sanction was refused and these twenty
years have been taken by the Government to consider the matter, through every
.year this question was raised from 1928 to 1980. I do not want to be told by the
Honourable the Finance Memher that this will he referred to tlie Taxation En-
quiry Committee at present nothing can be done. Thercfore, with a view to
meet this argument, I have given notice of several amendments which appear be-
fore you on the agenda paper and a perusal will show that I have in the first
olace, in the amendinents which T have now moved, requested the Honourable
the Finance Member to agree that for the next year also a member of the Hindu
undivided family will not be taxed in hisx capacity as such but as an individual.
If that is not acceptable, then there are other alternative methods. I have given
a schedule for tax. Tven if that is not accgpted—Dbeeause it 18 the schedule pre-
pared by a person who thinks that a member of the Hindu undivided family is
taxed inordinately—I submit that it must at least be admitted that wo family
consists of less than two wembers, so that amendument No. 7 may be considered
a8 & measure which gives the minimum relief. I have proposed that as in rela-
tion to the Pusiness Profits Tax the amount of the abatement hax been made
doubly as large as in the case of an individual by the Select (‘ommittee. The am-
ount of the total income and the figure about the amount of income for the Hindu{
joint family may be taken to be double of what they are given!
for the individual in the Schedules of Part I and Part II. It'
follows that the principle will thereby be accepted. In every Hindu
joint family there ,are not only two members. There may be many
more. But there cannot be less than two and therefore T will be catisfied
that until the report of the Taxation Enquiry Committee comes before the
House, the Interim Government may he pleased to give us interim relief. This
is n case in which the poor middle-class people suffer very heavily. The rich
people do not suffer as much hecause thev have some compensatory advantage.
But the poor man has no advantage. Moreover, it is a matter of securing
uniformity of taxation. I say. and T say boldly, if the Hindu has got any
advantages whatsoever in his capacity as a member of the Hindu undivided
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family, then take it away. As the nationals of this country, we Hindus should
be taxed like others and not unnecessarily put at a disadvantage.

Mr. President: Amendments moved:

"'{‘hnt to Part I-A of the Schedule to the Bill, the following new Proviso be added,
namely : .

y‘Provided further that in the case of the Hindu undivided family each member
shall be assessed separately and his total income for assessment purposes shall
deemed to be an income at which he would have been assessed if such member was
not joint and the exemption mentioned in sub-section (1) of section 14, of the
Indian Income-tax Act, 1922, did not apply to him’.” and
“That to Part I[-A of the Schedule to the Bill, the following Provieo be added, namely :
‘Provided further that in’ the case of the Hindu undivided family each member shall
be assessed separately and his total income for ussessment purposes shall be
deemed to be an income at which he would have been assessed if such member
was not joint and the exemption mentioned in sub-section (1) of section 14 of the
Indian Income-tax Act, 1822, did not apply to him’."* ’

Sri 8. T. Adityan (Madura and Ramnad cum Tinnevelly: Non-Muhammadan
Rural): 1 rise to support these amendments. I shall not take a long time over
them. My Honourable and learned friend Pundit Bhargava gave all the legal
grounds that have been ordinarily urged for and against. 1t is generally
supposed that the ground on which a Hindu joint family is taxed as a single
individual instead of 8 number of individuals is on the analogy of a corporation.
It is true that there are a few aspects in which it resembles a corporation. Bus
on examining the grounds on which corporations are teaxed as individuals you
will find that the principles are firstly that there is a limited liability. It is an
advantage for a corporation and it is an advantage which a single individual or
a partnership does not enjoy. It is an advantage given by the State, it is &
protection given by the law and therefore the State is eutitled to tax a Corpora-
tion a little more than an ordinary person. Secondly, it has been also said
that there is a historical reason behind it, namely that corporations originally
started with a charter of the King as a special favour of the King, and therefore
‘there is a historical reason for the taxation of Corporation. There are very few
corporations which are chartered now. For these two reasons it has always been
said by people who support the corporation tax that the tax is reasonable, though
it really falls upon the middle class people mostly. As the Honourable the
Finance Member himself admitted, the capital for the corporations come not
from the rich men but mainly from the middle class men. The point before the
House is how far in these two aspects a Hindu joint family is comparable to a
corporation or a company. Has it got a limited liability? It has not. Has it
got a charter given by a King? It has not. What is the special protection of
law or of the state that it receives in exchange for this liability? A joint family
may have 10 or even hundred persons as sometimes happens in the West Coast
of Madras Presidency. In the West Coast of Madras Presidency in some
families there are as many as 100 persons living in the same joint family. The
income of all these persons will be treated as the income of a single individual
and taxed. But there is no corresponding benefit to the family. As my
Honourable friend suggested we will be glad to submit to anything in order
to be relieved of this liability. If there is a liability I would suggest that there
must be a corresponding advantage on the other side but at present there is
absolutely no corresponding advantage. Therefore it is unjustifiable to tax a
Hindu joint family as a single individual.

There is another aspect of the matter which I would like to put before the
House. You know it is always a difficult question. which arises quite often
before the courts of law and sometimes before the Privy Council whether a
family is really joint or divided. It is a difficult question which can always be
disputed from court to court. It is not only a point of law or merely of settled
facts. Facts themselves can be disputed and the law itself can also be disputed
on the facts. When it is a question of disputable fact or law is it at all reason-
able that a taxation proposal should have such an uncertainty about it? A
point on which there can be dispute on appeal from court to court up to the
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Privy Council (because some families may be rich enough to go:to the. Privy
Council) cannot be the basis of taxation. A taxation proposal should be definite
and clear. The authority who collects the tax should not be feft in doubt.
Where judges are left in doubt, where a j_udge's decision can be easily changed
in the High Court or changed again in the Privy Council, such a point should
not be the basis.of a taxation proposal. 1 hope the Honourable - the Finance
Member will consider this aspect of the question and will accept the amend-
mentb.

The Honourable Mr. Liaquat Ali Khan: Sir, I have carefully listened to the
speech of my Honourable friend Mr. Thakur Das Bhargava. As a matter of
fact he has been putting forward this point of view on every occasion when he
had an opportunity of doing so. It will be recognised that this is .a matter
which concerns and affects the whole of Incometax law and I am afraid it is not
possible to consider this point in the course of a Finadce Bill and decide a mattor
of this importance. ' ‘

The Honourable Member stated that in 1930 the then Finance Member had
admitted that there was some justification for considering this matter and he
had promised that the matter will be considered in due course. But after that
my Honourable friend did not enlighten the House that this matter was actually
considered in 1939 by this House when the Incometax Amendment Bill wuas
under consideration. Sir, T am not well versed in Hindu Law but I know thab
at that time when this matter was being considered by the Assembly this House
had such eminent and outstanding lawyers as the late Mr. Bhulabhai Desai and
1 am informed that at time the opinion of the Hindu members of the House was
that there was no case for making any exception in the case of a Hindu un-
divided family. The Amendment Bill was passed by this House ‘with the
support of the Congress Party that was there in the House at thas time.

My Honourable friend has said that by the Select Committee accepting an
abatement of 2 lakhs in place of one lakh in the case of a Hindu undivided
family, this House has accepted the principle that there should be a special case
made out for a Hindu undivided family in the case of incometax administra-
tion. TFirst of all, I would like to point out to my Honourable friend, who is an
experienced legislator und u capable lawyer that the acceptance of any umend-
ment by a Select Committee does not commit the House to that course in the
least. That Bill has not yet come before the House and therefore that argu:
ment of his, to say the least, is premature. But even if that amendment had
been accepted by the House. that relates to one special kind of tax which i
quite different from the kind of incometax with which we are dealing now.

There was one point that was made out by my Houourable friend. He said
that the Incometax officers harass the Hindu assessees by assessing them to a
very high tax and then threatening them that if they did not submit to it, they
will class them as Hindu undivided families. To support this allegation my
Honourable friend had to go back 33 years to give an instance. He gave an
instance of his own where in 1914 some incometax officer had assessed him
rather high and when my Honourable friend protested, the officer threatened
that if he did not submit to it, he would class my Honourable friend as an ur-
divided Hindu family. All that 1 can say is this that no such cases have come
to my notice since 1 have taken over office. If there is any such case where an
Incometax Officer has not been playing fair with any Hindu assessee I assure
my Honourable friend and the Honourable Members of the House that I and
my Department will eertainly enquire into such a case.

Sir, T do not think there is very much that I can say at this time except that
I am sorry that I do not mind myself in a position to accept the amendment
which has been moved. As I have stated, it is a big question and it can bhe
considered when the question of amendment of Incometax law in this country
comes under consideration. :
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Pundit Thakur Das Bhargaya: | would like to withdraw the amendment.

Mr. President: Both the umendments I suppose.
Pundit Thakur Das Bhargava: Yes, Sir.
The amendments were, by leave of the Assembly, withdrawn.

Sri N, Narayana Murthi (Ganjam cum Vizagapatem: Non-Muhammadan
Rural): Sir, 1 beg to move:

“Thdt in Part (i) of the Proviso to Part I-A of tRe Schedule, for the figures ‘2,500',
figures ‘3,000’ be substituted.’’

In moving this amendment I need not make a long or convincing speech. 1t
fs a simple and straight proposition the basic ‘principle of which has already been
recognised by the Findance Member when he proposes to raise the present taxa-
tion level of incometax from Rs. 2 ,000 to Rs. 2,500. According to the Finance
Mermber even incomes of Rs. 200 a month are going to be taxed while my
amendment requires that only incomes over and above Rs. 250 a month should
be taxed. A monthly return of less than Rs. 300 to be treated as an income is,
Y think, & misnomer in these days of inflated prices. If we compare the percent-
age of rise in the pricé-level of the time when this Rs. 2,000 minimum was
fixed to the present day price levels, and if we demand a proportnonate rise in
the taxation level we ought to have asked for the minimum taxable limit to be
fixed ut Rs. 4,000 or Rs. 5,000. But my dmendment is a very humble one,
asking only for ‘an increase of Rs. 500 over what the F¥inance Member has
slready accepted to show by way of concession. _Sir, the difference which this
concession will cost the revenues of the country is not more than Rs. 1 or 1}
crores ‘which is nothing for a Government with a Budget of Rs. 400 crores s
year.

Sft. N. V. Gadgil (Bombay bentral Division: Non-Muhammadan Rural): [t
will cost Rs. 40 lakhs.

Sri N. Narayans Murthi: Sir, it will cost only Rs. 40 lakhs. Much has been
-gaid in the last four days in the course of the discussion for the poor us well as
for the rich. Sir, mny amendment now seeks a relief to the middleclass men who
in fact bear the brunt of the whole taxation burden of this country. 1 appeal to
the Finance Member to accept this amendment with the same spirit of reason-
‘ableness with which he has given a pinch of salt to the poor and all milk and
honey to the rich. It is in that spirit that I move this amendment which is in
fact supported by slmost all sections of this House. I therefore appeal to the
Finance Member to accept the amendment with the same spirit of reasonable-
“hess with which he has accepted the compromise urrived at between the Select
Commlttee and himself.

. Mr, President: Befora I place the amendment to the House I should like to
know whether Mr. Hiray wishes to move his amendment.

8jt. B. 8. Hiray (Bombay Central Division: Non-Mubammadan Rural): Yes,
Bir.

Mr, President: Then I should like all the amendments to be moved to-
gether so that the debate may be common. I find amendments Nos. 4 and No.
5 in the supplementary list by Miss Kara and Mr. Guruswami respectlve]y are
iidentical with the amendment of Mr. Hiray except that there is some addition
in the amendment of Mr. Guruswami.

Mr. 8. Guruswami (Nominated: Non-official): 1 wish to move my amend
ment.

Miss Maniben Kara (Nominated: Non-official): I wish also to move my
.amendment,

Mr, President: It is the same and need not therefore be moved.
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8it. B. 8. Hiray: Sir, 1 shall move my two amendments. I beg to move:

"That in part (ii) of the Provisn to Part 1-A of the Schadulé, for the figures ‘2,500, the
figures ‘3,000' be substituted.”” and .

“That in part [iii) (a) of the Proviso to Part I-A of the Schedule, for the figures ‘2,500’,
the figures ‘3,000’ be substituted.”

Mr, Mdeht: Mr. Guruswami may also move his amendment.
Mr. 8. Guruswami: I beg to move:

“That in part (i) of the Provise to Part I.4 of the Schedule, after the figures ‘2,500,
the following be added, namely : -
‘exclusive of dearness or any other allowauce granted ss compensation for increased

(T

} cost of living’.
Mr, President: Amendments moved: N

(1) “That in part (i) of the Proviso to Part I-A of the Schedule. for the figures ‘2,500,
the figures ‘3,000’ be subgtituted.’’ and .
(2) ““That in part (ii) of the Proviso to Part I-A of the Schedule, for the figures ‘2,500°,

the figures ‘3,000 be substituted’’ and
(3) “That in part (iii) (a) of the Provio {o Part 1-A of the Schedule, fo} thé figures

'2,500’, the figures ‘3,000’ be substituted.”’ and
(4) *“That in part (i) of the Proviso to Part I-A of the.Schedule, after the figures ‘2,500,

the following be added, namely :
‘exclusive of dearness or any other allowance granted as compensation for increased

cost of living'.”

There are four amendments before the House for discussion.

8ft. B. S. Hiray: Sir, last evening the Honourable the Finance Member
gave us a long list of the relief he has proposed in his Budget. I would like to
Tequest him to be more fair to the lower wmiddle class who is hard hit in these
days. We are all aware that this class who is drawing merely Rs. 250 per
month is the hardest hit in these days. In spite of the efforts of the Govern-
ment to provide him with all the necessaries of life at controlled rate, he inva-
riably is driven to the black market for his necessaries of life. Take an instance.
The cloth quota that is allotted to each head per year, which is hardly 10 to 15
yards, is insufficient and therefore he has to resort to the black market or for 2
finer quality of cloth. The foodstuffs supplied are unwholesome -and are not
sufficient for his needs. There also, he has to empty his pockets by going to the
black market. He has also to pay very high rents in spite of the rent laws of
the nation and of the various provinces. He has to pay very high charges for
the services he is required to utilise. Owing to all this. be finds it difficult to
meet all hig needs and therefore this class of people require a relief, I mean the
lower middle class which has no other income on which they can rely. I would
<aerefore request the Honourable the Finance Member to concede this much
relief. T know this will cost him neurly 40 lakhs a year but considering that this
is a class to which relief is most, needed, 1 hope he will accept this amendment.
He must keep in mind the fact that this is the only class which cannot evade
tax. This is a class of people who can neither beg nor steel.  Sir, T hope the
Finance Member will accept the amendment.

Mr. N. M, Joshi: I rise to support this amendment. Ordinarily in India
when the average income is about Rs. 100, a sum of Rs. 2,500 may not be -
regarded as too stnéll and in ordinary fimes when prices were normal. T would
have certainly agreed to have some income-tax on a sum of Rs. 2,500 but we
are not living in normal times. Prices have gone up three times and the cost
of living index for all India is somewhere-about 280 or it may be slightly less.
At such a time an income of 2,500 is certainly too small for the maintenance of
& family I am also emboldened by the fact that the Finance Member is to mind
in a mood of generosity. He has accepted certain proposals which will cost
him a- great deal and if he could accept proposals for cutting his income com-
ing from very wealthy people, he should certainly not hesitate to accept a
small reduction in his income, which will resulé by his acceptance of this
amendment T therefore feel that one Honourable Member will show his gene-
rosity to these classes of people who deserve this consideration.
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I would also like to say a word in support of the amendment moved by M.
. Guruswami. His objedt is that the dearness allowance paid
;3B M to the working classes and to clerks should not be hable
t be included in that part of the income which is to be taxed
for the ‘income-tax. I think the proposal is a very reasonable
one, because the dearness allowance is not really paid to increase
the man's income but to compensate for. the loss which he is incurring. I
would like the Honourable Member to remember this, that the dearness allow-
ance nowhere is paid to such an extent as to bring the normal income of a
man to his prewar level. As a matter of fact, the Honourable Member him-
self as Finance’Minister comes in the way of the employer giving larger dear-
ness allowance because to that extent his income from the income-tax levied on
companies is reduced. T would suggest that this amendment should be accept-
cd. Tt will not cost as much as the amendments which he proposes to accept,
which would have given him a little more income from the wealthier clagses.

Misg Maniben Kara: The Honourable the Iinance Member in his Budget
speech as well as in his speech yesterday spoke of social justice and reminded
us about his social objectives. 1 was one of those who congratulated him for
those social objectives. The Honourable Finance Member further said that he
.wag not going to be blackmailed, but unfortunately the Honourable the Finance
Member himself admitted yesterday that respecting the wishes of this House
be has atrived at a compromise in his taxation proposals. I am very glad to
see that on this amendment there is a unanimity of opinion. The Congress
has moved this amendment, Dr. Zia Uddin has given notice of his amend-
ment, and my friend Mr. Joshi and myself who represent labour have also
given notice of this amendment. The Honourable the Finance Member com-
promised to the extent of accepting large deficit in his Budget by reducing the
taxation proposals from 25 per cent to 17 per cent. I cannot understand how
with the social objectives he has set forth, and after the fighting speech he
made, he could ever accept a compromise. He argues that because half the
number of members of the House wanted this compromise, he compromised
on this issue. Now the entire House, barring the official members, want the
Honourable the Finance Member to accept our amendment. The TFinance
Member must respect not only the opinion of Member of this House but also
respect the public opinion. I am sure the public did not desire the compro-
mise  which he has accepted. A  very small percentage.  not
more than 2 per cent of the population, wanted that compromise in taxation
proposals. By accepting our amendment. he will lose only 40 lakhs. Be-
sides, he should know that on this issue there is a unanimitv of opinion among
all parties including the so-called nominated members like Mr. Joshi and my-
self. T do not see why the Honourable the Finance Member should not to-day
accept the democratic principle of which he talked lot yesterday about res-
peoting the sentiments and feelings of this House. I also wish to point out
that our system of taxation is not progressive, it is regressive. It is high
time thas the Honourable Member started an inquiry by which a progressive
method of taxation will be imposed, so that the disparities of wealth can be
removed. T do not want to take more time of the House, but as this amend-
ment has the support of my Honourable friend Dr. Zia Uddin Ahmad and my
friends from the Congress Benches as well as the Members representing the
cause of labour. T hope the Honourable the Finance Member will come forward
and put into practice the social objectives which he had so ably stated before
this House.

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Tndian Com-
meree)  Sir. T would like to support this amendment. In making my cbser-
vations on the Budget speech T had recommended that the gesture made hy
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the Honourable the Finance Member in one direction was very inadequate
compared to the gesture made in the other girection. I do not want to take the
time of the House but I want to give one adequate argument in favour of _ this
amendment and it is this. The Honourable the Finance Member has suppor-
ted and has used the argument that people who have got adventitious wealth
on account of war conditions, on account of improvements effected by the
community and on account of the rise of prices should pay because they did
not earn this income. Well, Sir, this argument was in his mouth when he was
supporting those other measures with very great effect and it is a very power-
ful argument. But 1 submit that if he takes advantage of this argument with
regard to the levy of the heavier taxation on the other side, it also behoves that
a counter-balancing relief should be given to those who through no fault of
their own but on aceount of the circumstances created in the society find them-
selves in the lamentable position where they are existing and find that their
income is not adequate for the purpose. So long as inflation continues. this
sort of relief is inevitable and the solwtion of all these troubles will come only
when inflation is ended. But so long as it is not ended, I think Government
ought to consider whether they cannot go to the length of meeting this particu-
lar case. It is only a matter of half a crore, and in the estimates alone there
is n deviation of 10 to 15 crores. The Honourable the Finance Member said
that he would be a very happy man if he got 20 crores Irom the capital tax. 1
wish him all happmess because T am convinced that he will get 20 crores ont
of that capital tax. Tf that is so, is it not very proper that something may be
done with regard to this amendment? Sir, I support it.

Chaudhri Sri Ohand (Nominated:  Non-Official): [The Honourable
Member spoke in Hindustani. For Hindustani text see Appendix to
the Debates for the 28th March 1947. English translation given below.
—Ed. of D.] Sir, if T knew that the Honourable the Finance Member will
not agree to the amendment 1 would not have spoken but I supposed that
it was an agreed amendment and he will accept it. In fact, T have come
“forward to speak against the amendment on the basis of the principle of taxa-
tion that is, the principle on which the tax in our country is levied. This prn-
ciple is that after deducting the expenses if Rs. 2,500 is saved no tax is leviel.
But, the tax levied on the cultivators in the whole country. . . . .

Mr. Pregident: T believe under the Income-tax Act agricultural income is
exempt. That is what I wanted to invite the Honourable Members’ attention
to.

Obaudhri Sri OChand: T know that n,tzricultnra.l income is not taxed, T amn,
however, explaining the method current in the whole country. Even a smallest
piece of land, whether it yields any income or not, whether there is famine,
whether the hﬂrvest is ‘destroved by sleet, is taxable. Trrespective of the
expenses he has incurred and the loss he has suffered the cultivator has to pay
the lagan. If that is the principle of taxation I don’t see any reason why the
man who saves Rs. 2,500 after expenses should not be taxed. Now it is being
discussed that this minimum of Rs. 2,500 should be raised to Rs. 8,000 In
other words after deducting all the expenses if Rs. 3,000 is saved, it should also
not be taxed. T had referred to the fact that a cultivator of tobacco is taxed
irrespective of his expenses, etc. . . . . . .

Pundit Thakur Das Bhargava: I should like to know lmdar what law the
expenditure is exempted ?

Chaudhri Sri Ohand: T know only of Vakils. Expenditure on their
Munshis and their officers, their stationery is taken out and the balance is tnxed.
Then take a Bania’s case: his expenses on his shop, on his servants, on his
munim and on his sweeper are deducted and if the balance is Rs. 2.500 it is also

exempted from tax.
I should say that the income tax law in this country is to tax the cultivator
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no matter if he has a pice left or has suffered a loss. * When 'this is so, why are
not those who are richer than these people taxed; why are their expenses deduct-
ed before their incomes are taxed ? 1f this method is to be adopted I will be very
glad. In the case of a cultivator it should be ascertained how much he spént
on wages, what income he earned and what amount he saved. If after these
inquiries he has saved an anna you are free to tax him for that. But, no justice
is done here. The wealthy people made a compromise and they reduced the tax
from 25 per cent. to 16§ per cent. Then they made a compromise with the
middle class people and raised the minimum from Rs. 2,500 to Rs. 3,000 and
then if anybody else came he was also compromised. But, these poor people
pay first the lagan for the land and then tax on tobacco. If it was an
intoxicant. . . . . . ’ )

Sr, Bresident: The Honourable Member may not spesk very long as the
amendment is not going to be accepted by the Honourable the Finance Member.

Ohaudiri Sri Ohdnd: Then I need not speak; thank you very much.

Dr. Zia Uddin Ahmiad: Sir, | had no intention to make & speech, but I am
just going to request the Honourable the Finance Member to show some mercy
to the poor people which he himself promised. He said the other day that he
wanted that the poorer people should rise up and the upper class people may
come down slightly to meet at some intermediate level. This is really a principle
‘'which I would like to advocate. I do not believe in some of the arguments
‘which have been advanced from one quarter about this. At the same time, there
are three arguments which 1 would like to advance.

In the first place, the minimum income which was exempt from Incometax
-during the last 25 years was Rs. 1,000. At no time the income tax level was less
than Rs. 1,000. Now, the income of Rs. 1,000 in previous years is equivalent
to an income of Rs. 3,000 at the preseny moment, because the price index at
present is over Rs. 300. Therefore, Rs. 8,000 of 1947 are practically equivalen$
to Rs. 1,000 of the previous years. Increasing the incometax level is really
Lringing the incometax level to the lowest pitch which has ever been accepted
by his predecessor in the past. My request is that the level should be fixed at
Rs. 3,000. That should be the minimum figure. In these days, as the value
-of Rs. 3,000 is only Rs. 1,000. The price index has gone up to 800. As I see
no chance of diminution in prices, because all the steps we have now been taking
will tend to increase the price level. By accepting Rs. 3,000 at the present time
vou are really fixing Rs. 1,000 for a pre-war year. The next argument is that
the Honourable the ¥inance Member has already accepted the principle of
giving dearness allowance. You give dearness allowunce with one hand and take
it away in the shape of income-tax with the other hand. It may be
that the Finance Member may feel that it will nob be possible to exempt dear-
ness allowance from incometax altogether. The only alternative is to raise the
incometax level to Rs. 3.000. These low income people suffer in silence, they
-cannot strike, they suffer utmost privations and enormous difficulties and then
if you take away even the few rupees from the dearness allowance it is most
unfair. Therefore in the case of people whom vou are showing special mercy by
way of dearness allowance, it is but right that you should exempt them from
incometax. The next reason for my urging the raising of incometax level is this.
Sir John Sheehy may plead that this will diminish the income of Government.
This will probably reduce the income by 50 lakhs. The cost of collection of this
incometax will be five lakhs, so the real reduction in income will be only 45
lakhs. But this can be made up in other ways. I will suggest one. Your
incometax officers who are at present engaged in collecting the tax on smaller
incomes might be released for catching the tax dodgers. They will be free to
catch the big fish who are now evading taxes. In this way, though the Govern-
ment might lose on paper 45 lakhs if the incometax level is raised to Rs. 87000,
but the loss can be made up by catching the big fishes which I estimate to yield
tnore than two crores. I am sure Sir John Sheehy will be able fo calculate and
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arrive at the correct figure. 1 request you to relieve the incometax officers from
running after the small fishes und get hold of the bigger ones. lf you lost 45
lakhs you will be able to get two crores. At pygsent they are concentrating on
smull fishes which is a huge financial loss. Besides the mu.thematlcal argu-
ment, the concession will do soocial justice to the poor suffering people. The
Honourable Member himself admitted that there are gocial inequalities and so
he is going to give special dearness allowange to meet high cost of living. With.
these words, 1 beseeeh the Honourable Member to accept this suggestion that.
we have made from this side of the House.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): Sir, while every one has appreciated the raising of the incometax level
to Rs. 2,500, the minimum limii of taxation, I gertainly feel that the raising up-
of this minimum to Rs. 3,000 will be a great relief and this will be conceded all
over the country. My Honourable friend Dr. Zia Uddin Ahmad has just now
proved that in relation to index prices the value of Rs, 8,000 is not more than
LIs. 1,000 of the old days and as such the buying capacity has shrunk to that.
extent. A man who is earning 1is. 3,000 today is not at all in a better position
than the man who had only about Rs. 1,000 in previous years in the old days.
Now, Sir, 1 am not in s position to assess the financial implications of the
proposal to raise the tax level to Rs. 3,000. It may be in the neighbourhood.
of 40 to 50 lakhs. I am glad my friends from the Congress party have appre-
ciated this point of view. At the same time, they have got to concede that this
money should be found somehow to fill the gap. Money has got to be obtained
irom the big fishes as Dr. Zia Uddin Ahinad said. 1f we ask the Finance Men-
ber to give relief to one class of people, it must be at the cost of some other:
people.  As my Honourable friend Mr. Gadgil said the other day the capitaliste
should be told that their income should be zero at a certain stage. A man will
be left ‘with a certain amount of income and beyond that all income should
belong to the State. Unless this programine is conceded, it will not be possible.
for auybody to help the poor. The Congress cannot blow hot and cold and say
on the one hand we should not tax the big capitalists and at the same time give:
relief ‘here and there to the small man. 1 need not dwell on the different impli-
cations as they were clearly explained by the Finance Member yesterday, the
difficulties in which he finds himself that a certain section of the House wants
to safeguard that interest also and at the samne time asks for relief for those who
really deserve relief. Sir, I support the proposal for raising the limit to-
Rs. 3,000.

Mr. 8. Guruswami: Sir, in supporting these two amendments I should like
to stress that the basic idea behind these two smendments is that Rs. 250 per
month i not a luxury wage and what is granted as dearness allowance is not.
salary but should be treated as compensatory allowance. Dearness allowance
does not constitute part of wages for the purpose of pension or gratuity. Ordi-
narily if employees save by a contribution to an insurance institution the same
amount is allowed as exemption for the purpose of income-tax. In regard to-
those whose family difficulties do not place themn in that advantageous position
of being in a position to contribute to an insurance fund, if they are members
of a provident fund institution or any similar institution they should be exempt-
ed and given similar concessions. And what we have asked for is only this
that Rs. 50 a month should be treated as additional for the exempting factor.
What my friends who have supported this amendment have said is an eminently
good argument which I hope the Finance Member who has displayed so much-
reasonableness will be prepared to accept. But I should like to point out that
yesterday in his speech he said that in England the average wage was some-
where Rs. 250 and Rs. 280 per month. He should not consider that if that
wage has been reached in this country it should be mscouraged by taxation.
There was a point that the money which would have o be an additional burden
on the exchequer should be found ouf elsewhere. My Honcuwrwois miena Mr.
Griffiths pointed cut yesterday that the budget bas been underestimated and he:
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uved not be at great psins to balance the budget. 1t is not considered an ortho-
dox thing to balance the budget,nowadays. Therefore whatever may be the
additional financial commitinent that may come as @ result of accepting these
two amendments I would urge on the Finance Member to accept them without
hesitation in recognition of difficulties of that class of people who constitute the
middle classes and who at the time'of their retirement or at the time ‘whea
they get this wage are in such difficulties that they are not able to face an addi-
tional burden. 1 again request the Finunce Mewmber to reconsider the position
and accept these amendments.

The Honourable Mr. Liaquat Ali Khan: Sir, let me assure the House at the
very outset that I have every sympathy with the object of the amendments.
When 1 was preparing the budget 1 was mindful of the feeling that exists in this
House that with regard to lower incomes there should be some relief. I know
that for some years in the past when 1 have been a member of the opposition
every time this demand has been put forward by the non-official Members that
the limit of income-tax exemption should be raised. Now, Sir, being a straight-
forward individual 1 did not start with the idea of bargaining. On my own I
raised the limit from Rs. 2,000 to Rs. 2,500, taking everything into considera-
tion; and I can assure Honourable Members that if it were possible for me to
raise it to Rs. 3,000 1 would have done so at the very outset and would not have
waited for any appeals for mercy or otherwise from Honourable Members.

My Honourable friend Dr. Zia Uddin who is as a rule mahtematically
accurate and factually inaccurate has stated that if this limit was raised, in-

stead of there being a loss to the State in its revenues there would be a gain;-

and he gave certain figures and said, ‘' Five lakhs you will spend on collection of
these 40 or 45 lakhs, all your officers will be relieved of this duty and you will be
able to have your assessments more efficiently done in. the case of other
assessees.”’  But my Honourable friend forgot that there is hardly any expendi-
ture that is incurred by the department in the collection of this tax because most
of the people are salaried people and the tax is deducted at the source. There-
fore there s no saving to the State and there would be a net loss if these amend-
ments were accepted. .

Sir, I am in & very difficult position. 1 have every sympathy for those for
whom this limit is proposed to be raised. But at the same time I have great
responsibility as well to see that the finances of the country are managed in the
best possible manner. My Honourable friend Mr. Manu Subedar has again
harped on his estimate that we will get 20 crores from the Capital Gains Tax.
1{ that forecast turns out to be correct and if I am still Finance Member I shall
be glad to make this concession next year but I am sorry I cannot do it this
year.

8ri N. Narayan Murthi: Sir, I beg leave of the House to withdraw my
amendment.

Mr. N. M, Joshi: Sir, the House will not give him leave to withdraw the
amendment.

Mr, President: Has the Honourable Member leave of the House to -with-
draw his amendment. '

(Some Homnourable Members objected.)

Mr. President: The question .is:

“That in Part (i) of the Proviso to Part I-A of the Schedule, for the figures ‘2,500’ the

“figures ‘3,000' be substituted.'’
The Assembly divided:

AYES—s, .
Guruswami,: Mr, 8, , Kara, Miss Maniben.

Jehenzgir, Sir . Cowasjee. o : Mangal Singh, Sardar. o
JQﬁhi,;vM)'.‘N. ‘M.x oo RS sol&ﬂkf, Dr. P. G - e e
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NOES—47.

Abdul Hamid Shah, Maulvi.
Abdullah, Hafiz Mohammad.

Ali Asghar Khan, Mr.

Ayers, Mr. C. w.

Gangaraju, Sri V.

Ghazanfarulla, Hafiz M.

Gokhale, Mr. B. K.

Grifﬁths, Mr. P. J.

Gwilt, Mr. Leslie.

Habibur Rahman, Mr.

Harvey, Capt. G. T. B.

Hirtzel, Mr. M. A, F.

Ishaq Seth, Abdus Sattar Haji.

Ismail Khsn ‘Hajee Chowdhury Mohammad.
Tsmail Khm, Mr. Muhammad.
Jagjivan Ram, The Honourable Shri.
Jamal Moideen 8aib, Mr. M. J.

Jeelani, Makhdum Al-Haj Syed Sher Shah.

Kharegat, Sir Pheroze.

Lal, Mr. Shavax A.

Lawson, Mr, C. P.

Liaquat Ali Khan, The Honourable Mr,
Mahapatra, Sri Bhagirathi.

Manu Subedar, Mr. 4

The motion was negatived.
8jt. B. 8. Hiray:

Mukut Bihari Lal Bhargava, Pandit.
Nairang, Syed Ghulam Bhik.
Nauman, Mr. Munammad.
Nazimuddin, Khwaja.

Ormiston, Mr. J. F.

Patal, The Honourabla Sardar Vallabhbhai.
Panjabi, Mr. K. L.

Rangachari, Mr. M. V.

Salve, Mr. P. K,

Sheehy, Sir John.

siddiq Ali Khan, Mr.

Siddiquee, Shaikh Rafiuddin Ahmad.
Sinhu, ghri Satya Narayan.

3ri Chand, Chaudhri.

Surjit Smgh Majithia, Sardar.®
Thakur Das Bhargava, Pundit.
Tyson, Mr. Geoffrey W.

Vadilsl Lallubhai, Mr.

Yamin Khan, Khan Muhammad.
Yusuf Abdoola Haroon, Seth.

Zafar Ali Khan, Maulana.

Zia Uddin Ahmad, Dr.

Zuberi, Mr. Masarrat Hussain.

1 beg leave of the House to withdvaw the amendments

(Nos. 12 and 13 on the consolidated list).
The amendments were by leave of the Assembly, withdrawn.

Mr, President: The question is:

“That in part (i) of the Proviso to part I-A of the Bchedule, after the figures'‘2,500"

the following be added, namely :

‘exclusive of dearness or any other allowance granted as (’mnpenuhun for increased

cost of living'.”
The motion was negatived.
Mr, President:

The next amendments will be Nos. 15 and 16. No. 15 is in

the name of Mr. Gole and is identical with Sir Cowasjee Jehangir's No. 16. 1
find that Nos. 8, 7 and 8 in the Supplementary List No. 1 are also the same.

Mr. P. J. Grifiths:

No. 6 ig the same, but No. 8 is dnfferent
slightly different, but we do not propose to move No. 7.

Sir Oowasjee Jehangir: Sir, I move:

7 and 8 are

. “That for Part II-A of the Schedule to the Bill, the following be substituted, namely :
‘A.—In the case »f every individual, Hindu undivided family, unregistered firm and
other association of persons, not being a case to which any other paragraph of

this Part applies—

Rate, if income wholly

Rate, if incomes wholly

earned unearned

1. On the firit Re. 25,000 of total in-
oome.

2. On the next Rs. 10,000 of tota! in-
comse,

8. On the next Rs. 10,000 of totsl in-
comq. 0

-

On the next Rs. 15,000 of total in-
come.

Nil.
Two annas in the rupee.

Three annas in the rupee

Nil.

Three annas in the tupee,

. Four annas in the rupee,

Four annas in the rupee. ! Five annas irt the rupee,
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Rate, if income wholly

e.rned

Rate, if income wholly
uncarned

. On the mext Rs. 20,000 of totul in-

come.

. On the next Rs, 30,000 of total in-

cone,

. On the mext Rs. 40,000 of total in-

come,

. On the sext Rs. 50,000 of total in-

come,

. On the next Rs. 50,000 of total in-

i'ive annas in the rupee.
Six annas in the rupee .
Scven annas in the rupee
Eight annas in the rupee

Nine ann-s in the rupee.

Six annas in the rupoe.
Seven annas in the rupea.
Eigiht annas in the rupee,

Nine annas in the rupec.

Nine and 8 half annas in

come. the rupce,

10. On the next Rs. 1,00,000 of total | Nineo and a half ann.s in | Ten annas in ths rupco.
inoome, the rupee.

11. On-the next Re. 1,560,000 of total | Ten annas in the rupee. | Ten and & hulf annas in
inoome, the rupee.

12. On the balance of total income Ten and a half annas in | Ten and & half annas in

the rupee.

the rupee.”

The Schedule is the same as in the Bill last year. 1f 1 say that I think
Honourable Members will understand what the Schedple is. That is to say, 1
suggest and propose to the House that no change be made in the Schedule this
year.

Now, Sir, while moving the Budget, the Honourable the Finance Member
had very little to say about this very radical suggestion he had to make in the
Finance Bill. So far as I recollect, he merely stated that he felt that the time
had arrived when the highest slab which attracts 0-15-6 in the rupee as super-
tux should be lowered to Rs. 1,20,000. Beyond saying that, he said nothing
more. Now, Sir, we have therefore to rely on the arguments he put forward in
replying to the debate on the Finance Bill yesterday. He tried to show that in
the lower slabs the taxation in India was lower than in England. That may be
s0. But he did not tell the House that even in the lower slabs he had put it up
as compared to last year. 1 find that so far from Rs. 30,000 to Rs. 35,000 the
super-tax goes up by half an anna. For the first Rs. 25,000 it is nil. For the
next Rs. 80,000 it was three annas last year. It is three annas this year also.
For the next Rs. 5,000, i.e., Rs. 85,000 it was three annas last year but it is
three and a half annas this year. Therefore, without going into further details,
I desire to point out that even in the lower slabs, the super-tax has been put up.
Now what are the arguments for making so drastic a change?

Mr, President: If I may interrupt the Honourable Member at this stage.
He may also have his say on amendment No. 8 in the supplementary list—Mr:
Griffith’'s amendment.

Sir Cowasjee Jehangir: 1 will not speak on that.

Mr. President: If he wishes to make any remarks he may do so.

Sir Oowasjee Jehangir: I realise that. T was trying to explain what
the Finance Member has done and what are the consequences. He has made
the highest slab Rs. 1,20,000. I do not know whether every Honourable Member
exactly understands what that means. It means that from Rs. 25,000 up to
Rs. 1,20,000 the tax has been gradually increased. Arf_t;en_' Rs. 1,20,000, she
individua! will practically get no more for any increased mcome except Rs. 8,000
for every additional Rs. 1,00,000 of income. That means to say that anybody
baving & personal income of more than Rs. 1,20,000 will only get about
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Rs, 44,000 a year to spend for himself, which is equal to Rs. 8,660 p.m. Now
we are talking of people who are accustomed to live a certain standard of life,
and T believe there are many in this Honourable House who live that standard
of life, including my honourable friend the Finance Member. Now, Sir, all shat
n man will get from his personal income is as I have said practically Rs. 8,660 a.
month. His income may be Rs. 10 or 12 lakhs. For every additional lakh after
Rs. 1,20,000 he will get Rs. 3,000 a year. - That is the position as suggested by
the Honourable the Finance Member. When I pointed out that in England the
highest slab was Rs. 20,000 or somewhere near Rs. 3,00,000. I was waiting to
hear the Honourable the Finance Member’s explanation for this change.

The Honourable Mr. Liaquat Ali Xhan?! I did give it.

Sir Cowasjee Jehangir: The explanation he gave was that the cost of living

in ¥ngland was higher than the cost of living in this country. Now, Sir, we have
_got to compare the cost of living in England with the cost of living in this

country by men and women with incomes of Rs. 1,20,000 and not under. And I
venture to suggest that the Honourable the Finance Member’s information is
wrong : that his facts are wrong: that it costs less in England for a standard of
life for men and women above Rs. 1,20,000 income. It costs less in England to
live 'n the same standard of life as in this country. Perhaps my -honourable
fiiend’'s experience is different from mine. When he was in England he may
have lived as a Nawabzada and his experience is therefore based on a wrong
hypothesis. My experience is. and it will be confirmed, T hope, by men whe
have lived many vears in England and have spent their lives in this country,
that it is more expensive to live here in India the same standard of life as in
Fngland in the case of people in a particular status of life. T will give you the
reasons.  In India a man has to keep a number of servants. In England it is not
necessary. [n India people who live like yourselves and who live like the Fin-
“ance Member. and among those whom T see around me, keep a number of
servants. Leaving aside the question of having servants today, let us take the
rost-war period. they would not keep, shall T say one-fifth or one-sixth of the
number in England as they keep in India.

Mr. P. J. Grifiths: They cannot get them!

Sir Cowasjee Jehangir: But T am talking of pre-war davs. Take & man
having that standard of living, he does not keep a motor car in England. There
is the tube. the bus and if he does want to go quicker than these ways of trans-
port he takes & taxi.

Mr. P. J. Grifiths: Much cheaper than Delhi taxis!

Sir Cowasjee Jehangir: Much cheaper than Delhi taxis. Therefore this con-
tention that for people having an income of Rs. 1.20,000 it is cheaper to live in
India than in England is completely wrong.

Prof. N. G. Ranga: Not so!

Sir Oowasjee Jehangir: And it will be borne out by anybodv who hus
lived in both countries in that state of comfort..

Mr. Manu Subedar: May T raise a point of order. T find in the amendment
that my Honourable friend is moving that it says ‘‘that for Part IT-A of the
Schedule in the Bill the following be substituted . . . ’* But I find that what
he gives as substitution is exactly what is in the Bill. In other words, with all
my sympathy for my Honourable friend, T find that in the printed schedule the
amendinent moved by my friend is the same as in the Bill.-

Mr. P. J. Grifiths: No. no.

“Khan Hol'lammad Yamin Khan (Agra Division: Muhammadan Rural): The
jumps are by 10,000 instead of Rs. 5,000 as it is in the original Bill,
Sir Oowasjee Jehangir: T have said before and it is a fact that my schedule
is the same as the schedule in the last year's Bill. T have not read it out and 1}
hope the Tresident will excuse me. I hope that answers my friend Mr. Mann
Subedar’s point of order.
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Mr. President: Perhaps Mr. Manu Subedar has in his hands only the printed
list of amendments and not the Bill as well.

Mr. Manu Subedar: I have both. I now see the point. The jump in the
original Bill was Rs. 5,000, whereas my friend wants to restore it to what it was
-in last year’s Bill. .

_ Bir Oowasjee Jehangir: Mr. President, you will excuse this short waste of
time.

If that is the only argument that my Houourable friend the Finance Member
cun bring forward in this House for tuxing the people of this country far higher
than they are taxed in a couuntry which is the most highly taxed country in the
world, 1 say he has no urguments. 1f he wants to tax let him not bring forward
these arguments. He also said—I1 fully relished the little story that he gave

© yosterday—at the end of that story that 1 had complained that a certsin class
of people had to live on their capital. Suppose I did complain of that, was I not
justified in complaining? Is there anything wrong in complaining that you are
being foreed to live upon your capital? 1 should have thought that it was a very
good argument to place before the House that no man should be forced to live
on his capital. That is exactly what my Honourable friend is doing.

Let us examine what damage to the country this taxation will do. 1t is per-
fectly clear that for rich men this tuxation is killing, that-they have to live on
their capital and if they have got to live on their capital, how can they spare any
money for investing in further industrialisution, how can they spare any money
out of their present income for the advancement of the trade and cornmerce
f the country? It is admitted that they bhave to live on their capital. Does
iy Honourable friend contend that it will not de any damage to the industry and
commerce of this country as they stand todav? 1 do not know what will Govern-
ment’s policy be in the near or far future about nationalisation: I am not
touching on that question. As industry stands today, they cannot thrive, they
cannot enlarge their scope unless you allow a certain amount of money to people
to be spared for such industries. Tt is true that the Honourable Member has
reduced the tax on companies from what it was in his original proposals and I
do not propose to discuss these measures till we come to themn. But the faet
remains that when dividends are paid by companies, they go to the individuals
and if you take every pie that the individual has got by way of tuxation, how can
there be any flow back to industries from the income of individuals? I think my
Honourable friend, if he does not consider that point today, will have to consider
it in the future and to tell us that he still believes that Indians are capable of
greater taxation than Englishmen with all their wealth, with all their

industrial power, with all their jnitiative and their man power, is
something which I absolutely and completely refuse to admit. We ure not
capable of the same taxation: it will ruin this country, as things stand today,
if you tax the individual to the very last pie. Of course there is no tax on agri-
cultural income and it will be there so long as agricultural income is what it is
today. But industrial income disappears by one stroke of the pen. That is the
wesult of this taxation.

Sir, T read in the papers only today that the very distinguished leader of the
party to which my Honourable friend the Finahce Member belongs spoke before
2 commercial body only yesterday, in which he said to his community that they
should go in for industry, for trade and commerce. He suggested that it was

_4heir duty to follow mn the footsteps of the Tatas. That is what I read in the
papers today but his right hand man in the Assembly does all he can to thrust
his. knife into the heart of industry, commerce and trade. When T say this, Mr,
I'residenct. let me not be misunderstood. 1 am not against the tax on companies
s« now suggested by the Finance Member. I agree that war profits should to =
sertain extent go back to the State. T am vot even against profits being made
«ut of circumstances over which a man has no control being taxed, but after pro-
per investigation. I am in agreement with the dictum that the State chonld

4P M
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shwre in sych profits. Bug if they are to continue to share in such profits, thea
you will kill the goose that lays the golden egg and that is exactly what = my
Honourable friend is doing in this particular cuse. This is a completely unjustifi-
able tax and I hope aud pray that my Honourable friend will consider twice
before he does this great injustice not only to*some individuals but a greaster in-
justice to the industriul development of this country as it stands today. My
Honourable friend can in time nuationalise all the industries of the country, when
all the industries of the country will be run by Government at a tremendous loss
te the taxpayer (An Honourable Member: God help us.) I echo that sentiment
—then 1 huve no objection to his doing anything to tax those who are not con-
cerned with industry and who do not engage in industry and trade but until such
time comes the steps tuken by hiin will hinder—as I said before and 1 repeat it
aguin with the fullest scense of responsibility—will hinder the expansion of trade
and industry und thas is the lust thing we want in this country today. We want
more production, 1more and more production and this Budget 1s not going to help
that.

Myr. President, 1 do not want to take more time than is necessary. 1 would
emiphasise again what has been said so often that it is not one tax or another
but it is the cumulative effect of all this direct taxation that ‘is going to do
dammage.  As has heen said by myself and repeated by Mr. Manu Subedar, when
direet tuxation was raised in this country by Rs. 1} crores there were many in
this eountry who doubted the advisability of such rise because the country is an
infamt todsy in industry. When the Honourable Member raised it to Rs. 36
crores did it not strike him that this enormous rise in direct taxation must do
some dumiage somewhbere? \When be was asked what had he to reply? To my
surprise he suid that previous Finance Members of this Government were sup-
Jorters of the capitalist svstemn.  What is he a supporter of, God knows.

The Honourable Mr. I.iaqﬁat Ali Khan: Of capitalist destruction,

Sir Oowasjee Jehangir: Is that true? Is thut coming from the bhottoin of
lis heart? 1 know it does not. What he means to say is this that Finance
Members of the puast, when they judged what this country could bear in the
way of direet taxation, had their eye on the industry und commerce of this
<ountry, but my henourable friend is blind to that, he wants to smash them. Is
that the conclusion we ave to draw when he says that previous Finance Mewmbers
of this country only looked towurds capitalists and not anybody else? Xnd if he
is to look towards ¢verybody else except the industries and trade of this country,
I ask hirn and 1 ask every Honourable Member of this House whether he s
doing n service to this country? No. The Honourable Member is a great per-
sonal friend of mine and no difference of opinion expressed in this House will
come between our friecndship.  About that 1 am certain. . But T hope and trust
that he will apply his great brain and mind to this question. I have no doubt
about the capacity of his brain and his mind when T look at the size of his head.
T hope he will apply that intellect and that mind better than he has done in his
first Finance Bill.

My Honourable friend repudiated the statement that this wus a poor man's
budget. He equally repudiated the statement of other people who called it @
socinlist budget. He said ‘vou say so, T do not’. Then what is this Budget? He
repudiated it being a capitalist budget; he repudiated it being a socialist budget;
and he repudiated the fact that this was a poor man’s budget. Then what on
earth is this Budget? Coming down to brass tacks T am going to make an
appeal to him. Fven at this ]ast moment let him accept even a compromise, and
b will be doing a service to the country. He won't be doing a service to a few
individuals as thev can live on their capital. You have to keep in the buck-
ground the higgest interests of this countrv which means the best interests of
the working classes of this country. By putting back the hands of the clock of
industry and commerce vou are depriving hundreds of thousands of their daily

wage. That will come.
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1l am not going into the further argument of the threat of deflation that was
made in this House by Dr. Matthai. I will deal with that perbaps on another
occasion. But the time will come when labour will not get enough work if such a
policy as is put forward by the Honourable Member in this budgete is carried
any further. Let me repeat my point. I do not want to be misunderstood. 1
“have no objection to companies being taxed from their war profits. 1 have no
objection to the state sharing the profits of companies. But I have strong objec-
tion to any measure, any step that will hinder industry and commerce and will
deprive the poor man of his wage and earning capacity—and that is what the
Finance Member will do. I appeal to him to reconsider this matter from this
point of -view. 1 am certain that he is not going to do it today. I have got
enough hints to that effect. But I suggest to him to think it over if not today,
in the next month or two and let him see what are the consequences of his
action. I feel confident that he has no intention of letting down this country.
He has no intention of doing any harm to any community and to his own com-
munity. But let him remember also that although very few of his community
muy be affected as compared with the very large number of the people of the
other communities, those few are the pioneers of trade and industry in his com-
munity today and he is hitting hard at them. He has knocked the bottom out of
trade and industry of his own community.
Mr, President: Amendment moved:
““That for Part 1I-A of the Schedule to the Bill, the following be substitated, namely :
‘A.—In the case of every individual, Hindu undivided family, unregistered firm and
other association of persons, not being a case to which any other paragraph of
this Part applies—
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Rate, if income wholly
un~arned

! Rate, if income wholly
earned

1. On the first Rs. 26,000 of total in- | N3l, Nil,
come.

2. On the next Re. 10,000 of total in- | Two annas in the rupee. | Three annas in the rupee.
aome.

3. On the next Rs. 10,000 of total in-
I'OIDP.A

4. On tte next Rs. 15,000 of totel in-
come.

$. On tte next Rs. 20,000 of total in-

“come.

6. On the next Ra 30,000 of total in- ;

©come.

7. On tte next Rs. 40,000 of total in-
come.

®. On tt e next Ra. 50,000 of total in-
come.

9. On the next Rs. 50,000 of total in-
come,

10. On the next Rs.
income,

11. On t'.c next Rs. 1,560,000 of total ‘

income.

12. On the halance of total income

1,00,000 of total !’

. ‘ Ten 2nd a half annas in

1
;

Three annas in the rupee |
i
Four annas in the rupee.

Five annas in the rupee,

! 8ix annas in the rupee .
|

! Seven annas in the rupee

;
' Eight annas in the rupee
|

. Nine annas in the rupeo, !

Nine and a half annas in !
the rupee. !

Ten annas in the rupee.

the rupee. i

Four annax in the rupee..
Five annas in tne rupee.
Six annas in the rupee.
8even annas in the rupee-
Eight annas in the rupee
Nine annas in the rupee..
Nine and a half annas in:
the rupee.

Ten annes in the rupe,
Ten and & half annas nn‘

the rupee,

Ten and a Lialf unnns’i‘x’\-
the rupee.”

— - RN
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Mr. P. J. Grifiths: S8ir, I beg to move:
“That for 'Part II.A of the Schedule to the Bill, the following be substituted, namely :
‘A.—In the case of every individual, Hindu ungdivided family, unregistered firm and
other association of persons, not being a case to which paragraph B or para-

-graph C ov paragraph D oi this Part applies—
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Rate, if income wholly
earned

Rute, if income wholly
unearned

1. On the first Rs,
" come,

25,000 of totul in-

2. On the next Ra.
LCOMe.

10,000 of total in-

‘3. On the next Ra. 10,000 of total in-

come,

¢. On the next Rx.
come.

15,000 of total in-

.b. On the next Rs.
come.

20,000 of total in-
On the next Rs.
. come.

7. On the next Rs.
come,

40,000 of total in-

8. On the next Rs.
come,

8. -On the next Ru. 50,000 of totul in-

come,

10. On the next R-. 1,00,000 of total
income.

11. On the balanco of total income

30,000 of total in-

{
i
!
1
'
'
'
|
i
'
|
1

{

|

50,000 of total in- ‘

. N4l

Two »unas in the rupee.

. Three annas in the rupee.

Four annas in tl‘ne rupee.
Five annas in the rupeo.
8ix annas in the rupee .
Seven annax in the rupee

Eight annas in the rupee

/

. Nine annas in the rupee.

Nine and & half annas

in the rupee.

" Ten and a half annas in

the rupee.

| Nil.
Three ann.'# in the rupee.
Three and & half annas in

the rupes,
Four annas in the rupee.
Five annas in the rupee.
8ix annas in the rupee.

.

Seven annus in the rupeo,
Eight annas in the rupee,
Nine annas in the rupee,

Ten annas in the rupee,

Ten and & half annas in
the rupee'?”’

It is not my intention to make a detailed speech on this amendment. There
are two reasons for my abstention. In the first place I expalined at great length
yesterday my reasons for regarding the proposed rates of super-tux as being
unduly severe. This amendment after all is nothing more than an attempt to
mitigate their severity. 1n the second place I.regard this as a Very minor amend-
ment which 1 fee] sure my friend the Finance Member would experience no
serious difficulty in accepting. I should perhaps explain that it represents u
kind of half way house. In the scheme of last year the maximum rates for
super-tax stood at a figure of Rs. 5 lakhs. In the present proposals the maxi-
mum rates reach Rs. 1} lakhs in the case of earned income and Rs. 1 lakh 20
thousand in the case of unearned income. My amendment seeks to work up to
& maximum at & rate of Rs. 8} lakhs—somewhere about half way between the
last year’s figures and the proposals for the present year. T only want to submit
this—having done that I shall resume my seat—that in these matters of taxation
there is really no roomn for dogmatism although in the course of the debate we
have to assert our point of view, that in reality they are mutters of judgment.
Nobody can say with mathematical accuracy that such and such rate of taxstion
is right and will do no harm or that such and such rate is wrong and will do harm.

[As this stage Mr. President vacated the chair which was then occupied by
Mr. Deputy President (Khan Mohamad Yamin Khan)].

It is not & question of mathematical demonstration. When you have wmatters of
judgment to deal with you must bear in mind the possibility that the other man’s

]
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judgment may be right and that one’s own judgment may be wrong. That is
what I am trying to do. My judgment is that the rates in force last year were
right and that the proposed rates this year are wrong, but I do not claim to be
infullible. T recognise that 1 may be wrong und my friend may be right.. I hope
similarly he will recognise that his judgment may be wrong and mine may be
right. In a matter of this kind, a matter of judgment, where there is no abstract
objective method of determining which is right and which is wrong, it is some-
titnes worth while to adopt & middle course. The object of my smendment is to
make it possible for my friend even at this late date to adopt a middle course if
he will do so. 1 believe he stands to lose nothing on a long termi view by adopt-
ing a middle course of this nature. ~He will andinittedly lose a certain amount of
revenue but in losing that revenue he will gain beyond description in the supporé
and the good will of those who will pay these taxes and those upon whom the
development and the expansion of this country depends and T would suggest to
him that in view of the very great volume of criticism of this Bill and of this
purticular tax, criticisns some of which he himself admits to be sincere and
genuine it is worth.his while undergoing some diminution of revenue in order to
carry with him the opinion and support of those upon whom he depends for all
his plans for the development of this great country. Sir, T am not out now
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score a success or a debating point, but | appeal to him, because I believe from

the bottomn of my heart that by n compromise of this kind he will be doing a
gervice to this country. He will be wmobilising behind all the progressive forces
of the country (Interruption). 1 said progressive, and I don’t find them only
sitting on tho® benches over there. 1 find them sitting rather on this side of the
House. He will mobilise all the progressive forces of this country in the attempt
which he is determined to muke to turn the wheels of industry fuster. I do ask
him to show the sume spirit of understanding und reasonableness in dealing with
this matter which he has shown right through these taxation discussions. I must
say this. During the 12 vears that T have been concerned with the affairs of this
House I have never known a Finance Minister adopt a more reasonable attitude-
thau has been taken by Mr. Linquat Ali Khau with regard to the Business Profits

Tax and the Capital Gains Tax. He has not taken the line that has often been

taken by his predecessors. of sayving ‘These are my proposals. Take them eor
leave them’. He has shown himself open to conviction. 1 helieve he himself
believes that a compromise on this issue is worthwhile because that compro-
mise will enable this Bill to go through with the support and the willing
consent of those from whom the tax will be raised. I do therefore appeal to
him even at this last minute to consider the possibility of accepting an wmend-

ment which is frankly a compromise between what we waunted and what he

4’\

wants. Sir, I move.

L]
Mr. Deputy President: Amendment moved:
“That for Part TI-A of the Schedule to the Bill, the following be substituled. namely :
‘A.—Tn the case of every individual. Hindu undivided family. unregistered firm and
other association of persons, not being u case to which paragraph B or para-
araph €' or pavagraph D of this Part applies—

i Rate. if income wholly | Rate, if inoome wholly
! earned unearned

!
i

1. On the first Ra. 25,000 of total in- = Nil. Nil.

come, i

2. On the next R«. 10,000 of total in- : Two annas in the rupee. | Three anuss in the rupee,
come, ’ 0 '

3. On the next Ra. 10,000 of total in- . Three annas in the rupee | Three and a half annas ‘in
come, | the rupee.
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Rate, if income wholly

Rate, if invome wholly

. earned unearned
v
4. On the next Rs, 15,000 of total in- | Four annas in the rupee. | Four annas in the rupec.
come,
§. On the next Rs. 20,000 of totsl in- { Five annas in the rupee. | Five anna« in the rupee.
come,
-
6. On the next Rs. 30,000 of total in- | 8ix annas in thie rupee. | Bix annas in the rupee.
ceme.
7. On the next Rs. 40,000 of total in- | Beven snnss in the rupee | Seven sun-s in the rupee.
oomo.
8. On the next Rs. 50,000 of total in- | Eight nnnas in the rupee | Eight annas 1 the 1upee.
core.
B .
9. On the next Rs. 50,000 of total in- | Nine annas im the rupee. | Nino aunas in the rupee.
corne. °
10. On the next Rs. 1,00,000 of total | Nine and a half annas in | Ten aunas in the rupee.
income, ti.e rupee.
11. On the balance of total income Ten and & half annas in | Ten and & Lalf annas in:

the rupee.

the rupee ¥.”

Mr. Vadilal Lallubhai (Ahmedabad Millowners’ Association: Indian €om-
merce): 1 have said on several occasions thut the worst purt of the budget
proposals is the supertax slab. 1 have also said that the Capital Gains tax and
the Business Propits Tax taken individually are not very hannful but the cumu-
lative effect of all these is going to be disastrous to the industries. 'The Honou-
rable the Finance Member referred yesterday to the speech of Sir H. P. Mody
who represented my constituency in years past. I do not know what he said.
(The Honourable Mr. Liaquat Ali Khan: I did not say that.) It is the Khawaja
Sahib who said it. But 1 do know and the House knows what I have said in my
speech und whitt I lhuve said in my statements. The dificulty has been that the
two Bills went to the Select Committee. 1 feel that the Finance Bill also ought
tu have gone to the Select Committee. There are precedents when Finance Bills
have gone to the Select Committee. 'Those two Bills went to the Select Com-
mittee and not this one. Tremendous issues have been raised by those twa
Bills and this Bill was side tracked and that is why the Leaders of the purties
coming to'a compromise did not have the full views of the country at large on
this subject. My Honourable friend the Finance Member said yesterdny that
Rs. 60,000 in India was better than £€20,000 in England and that he had  been
generous to the industrialists. 1 would wish him to see the effects of these

taxes which he is placing on industry. Tt is not a question of arguing. Tt is a
question of finding out what will be the effect on industries. He said that

the future will show but we cannot have a leap in the dark. We ns sune nien
have got to consider and calculate things as to what the results will be. It is
possible we may be mistaken. On a former occasion last year I had to sound
a note of warning and that was about the Factory Act. 1 said to the ITouse
that as a textile man I know the difficulties and I can tell you that if you don’t
listen to my advice and the advice of the Ceutrnl Government iteelf who wanted
to grant some exemption. the results are going to be disastrous and the results
have proved to be disastrous. The Central Government wanted to give the ex-
emption but phe Provincial Governments dared not do anvthing and they did
not want to take the responsibility. T would remind the Honourable the
Finsince Member that this supertax slab is going to be disastrous to the coun-
try end the mext 12 months will show the bad effects. However T would nof
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like the country to see the bad effects of that. 1 would wish he would reconsi-
der the matter. 1f he wants finance, he should have it in a scientific way that
would not harm Indian industries and will not harm the prospects of indus-
riulisation. The industrialisation that is coming about, according to me, is a
drop in the ocean and I feel that even thut drop may dry out. The matter is
very simupie 1 would not dilate on it any more. If he wants money there are
various ways of having money from industry and if he would listen to me I
would suggest to him one method. He has raised the Corporation tax from
-one anna to two unnas. He expects 4 crores out of this this year and with the in-
<rease now proposed he expects to get 9 crores with arrears of 5 crores. A
quarter of an anna increase will give 2} crores und a half anna increase will give
him 43 crores. 1If that is so, why does he want the money in this fashion
which will harm industry? 1 would request him and 1 would urge upon him to
reconsider the matter. 1f he wunts to have woney, let him it in the wuy I
have suggested. Sir, yestertlay there was lot of talk about social objectives.
The Finunce Member should consider whether these social objectives wouid be
served by an increasc in the super-tax or whether they will be harmed. 1t was
Khwaja Subib yesterday who talked about Jai Prakash Narain and P. C. Joshi,
who are socialists and communists. I know that the socialists and the com-
mumists are for the industrialisation of the country to a very great extent and
they want to go to the whole hog with the industrialisation of the country. They
want to raise the standard of living of the people and they want full employment.
Tf full emplovment has to be obtained, industries have got to be started. 'They
feel that if industries are not developed, employment will be lowered and full
employment will not be achieved. T am sure the country will support the
Congress because it has done the right thing as they are afraid the Indian in-
dustry will suffer. They are not having a leap in the dark and we ought not to
have a leap in the dark also. T would, therefore, urge upon the Finance Member
that he should go to the world As the builder of industries, the builder of employ-
ment and the achiever of full employment. And if he wants money, let him
have it, but he should have it in the right and scientific way. T hope he will
listen to these words und accept this amendment. .

* Lala Deshbandhu @Gupta (Delhi: General): [ The Honourable Member spoke in
Hindustani. -For Hindustani text see Appendix to thé Debates for the 28th
March 1947. English translation given below.—Ed. of D.]

Sir, T corroborate what my learned friend Mr. Vadilal Lallubhai
has said but my grounds are quite different. I think nobody under-
stands better than the Honourable the Finance Member thal so far
as the persons from whose pockets the money is intended to be drawn are
concerned they happen to be so clever that they will find a way to escape the-
pavinent of taxes in spite of all the efforts and restrictions that the Finanee.
Member intends to impose.  Sir. T think the worst repercussion of the war in this
country is the growth of corruption. It has so permeated the land that the
country cannot be saved from it even at the cost of crores and crores of rupees.
This tax will aid in the increase of corruption and those people will find methods
to escape payment of the tax. I therefore appeal to the Finance Member, that,
if for no other reason. at least for the reason that the imposition of the tax will
aid in increasing corruption and may be the Finance Member may not collect as
much money as he expects, he will sympathetically consider the amendment
proposed by Mr. Vadilal.

Sir, T want to place another reason before the House for not levying this tax.
For the last 150 vears our country has.been under the sway of foreigners.
During this period many constructive, educational and charitable instifutions
have been started by public contribution. One great harm thas this tax will
caure will be that crores of rupees which are now spent on charity, on educa®ion,
o1 hospitals and on other public works will be stopped. The fixasion of the limit
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-of Re. 120,000 weuns that it would be difficult to draw money out of the pockets
of those people who come under its operation. This means that the tax is not
levied on those people but on those institugions which were carried on by money
paid by them. Such people who ewrn money give crores of rupees for charities,
as for example, Messrs. Tuta Company pay untold money to charity funds. They
should not be, therefore, tuxed. There wre hundred of instances where they
pay money. This tax will dry the sources of charity. Just as the Capital Gain
‘Tax Bill and Business Profits Tax Bill have begen amended so this Bill should also
be sympatheticully considered. If nothing else; at least the amendment pro-
posed by my Honourable frieyd, Mr. Griffiths should be aceepted so that corrup-
tion may not prosper and doors to charity may not close.

Mr. B. P. Jhunjhunwala (Bhagalpur, Purnea and the Sonthal Parganas:
Non-Muhammadan}: Sir, 1 do not understand why the Honourable the Finance
Member is so unxious to levy this tux when it has been pointed out in the House
that it adversely hits the industry und production. The Honourable
Finance Member has not had ‘the imagination to help the industry
which was so necessary at this juncture. The Honourable the Finance
Member is now anxious to get the money, but if his Department
had the slightest desire to realise the taxes which have already been
imposed from all concerned the deficit could have been met and there
would have been no necessity for imposing all these additional taxes. Instead
of taking his deparinent to task, he has brought a proposal for an investiga-
tion- Committee which, in my opinion, will lead to corruption and result in vietim-
ising particular individuals without adding anything to the fund of the Kxchequer.

Sir, I had tabled a question in November 1946 inquiring as to the number of
Dollar and Sterling compunies working in India and of such as had wade larger
profits in Indin than they had made abroad. Such companies are liable to super-
tax. The answer to all these questions was not given at that time because, it
was said. the answers could not he complied. 1 was supplied with the answers
only on the 14th of this month. From the answers it appears that there were 97
companies in 1943-44, 98 companics in 1944-45 and 84 companies in 1945-46
whose income has been higher in - India than what it is in foreign countries.
The other question which T had put was as to whether these companiés were
served with notices. The reply was in the affirmative. Then, 1 inquired whe
ther these companies filed their returns. The reply was that in  very few cases
the returns were filed, and the reason given for not filing the returns was that
they had no list of the sharcholders with them. My next question was whe-
ther any taxation was levied on persons who had filed the returns. The reply
was that only in very few cases the returns were filed and the amount assessed
came to Rs. 25-lakhs. My next 'question was whethér any prosecution was
launched agninst the persons who did not file the returns. The answer was that
no prosecution was launched as the individuals concerned were outside the pale
of the written Indian laws. So far as T know. according to the law as it stands,
those persons on whom the income-tax notice is served are liable to be prose-
cuted and T do mnot understand why no prosecution was  launched
against thess persons.  The 1mere statement that they had no list
of shareholders is not enough. All the companies here are getting out their
balance-sheets und monthly profit and loss account and how is it that it was
difficult for them to get the list of the shareholders? The Department concern-
ed could not even write to them inquiring why they did not have the list of
shareholders and why they could not get the same and then file the returns. 1
was submitting that 25 lakhs is taxed only in the case of a few companies. There
were 97 companies in 1943-44, and 98 companies in 1944-456. and 84 companies
in 1945-46. If they had filed returns, I think, Sir. more than 10 to 15 crores

" would have been assessed and realised from them.

JMr. Deputy President: On which amendment is the Honourable Member
speaking ? '
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Mr. B. P. Jhunfhunwala: 1 ain speaki i 8}
. Lu s peaking on the amendment of Sir Cowagjes
JHehangn-. I am trying to point out thet it is most unfair on the part of u{ie
onourable the Finance Member to retard the progress of the industry

by this tax. If his department had b igil
levied this tax, If it I;s the ob ot e Binane e hot bavo

jective of the Finance Member onl
tc meet the deficit, then his department could have ' taken carz
tc realise all the taxes alreadv imposed and this occasion %o
impose further taxes would not have arisen. With these words, I say the
Honourable' the Finance Member is not justified in putting up this tax because
of the negligence of his department. I would request the Honourable Member

to realise all those tuxes before they are time-barred for which no investigation
committee is necessary.

[28TH Man. 1947

Prof. N. @. Ranga: T riso to oppose these two amendments. I wisk
to state that the Congress party does not stund bv the argument
or by the sentiments or even the objectives of these two amend-
ments. Yesterday the professional advocate of capitalists was twitting me by -
saying that I had gone over to the side of the capitaliste. I wish to tell him
that he cannot very well claim e on his side. Nor can my Honourable friends .
here claim me on their side so far as capitalistic interest is concerned. T um a
peasant, I am u rocialist and I hope some day my friend will be so much dis-
possessed and shorn of his own capital that he may very wel' be glad to .stand
by my side as a peasant or as a proletariat of this country. We were also taun-
ted for having once expressed our ideal of our keeping the inaximum salary of
any one at Rs. 500. In some provinces the congress ministers are getting a
salary of Rs. 1,500 now. If we accept the argument of Dr. Ziauddin Ahmad,
this sum of Rs. 1,500 is equal to Rs. 500 previous to the war. The FExecutive
Councillers get Rs. 6,000 odd. There has never been a  complaint fromn my
party or the Muslim league purtv that this is not at all enough. On the  other
hand the complaint is that it is too much. Now my Honourable friend the
Finance Member is prepared to leave all these people in their possession and for
their enjovment nearly as much as Rs. 10,000.

Sir Cowasjee Jehangir: No. Only Rs. 3,000. Read the papers.

Prof, N. @G. Ranga: I have read them. It is only if the income is one lakh,
that the Finanee Member threatens to take 15 annas in the rupee.  Sir Cowusjee
Jehangir is unhappy about it.  Fven if they were usked to live on their own
capital, then people whose income ranges round one lakh must  surely  have
‘enormous capital on which they can live for 125 years. My Honourable friend
went on coaxing the Finance Member to fall into his net and snare and he want-
ed this Bill also to go into the Select Comrmittec. As I already pointed out owing
to the inefficinecy of the Finunce department and C. B. R. these people have
not given us proper estimates. If only the Finance Member had placed before
us all India wide plan for industrial and agricultural development. it would have
becen yossible for us to know how to raise taxes and which pockets nve to
be taxed. So far as this proposal is concerned, this money is more than enough
for anv one to have a jolly good time in this country unless they want to waste
on the race course and other nefarious objects. One lakh is more than cnough.
There are only a few people getting more than one lakh. What about others
who are not getting anything. One Member had the temerity to suggest in-
erease of corperation tax by one anna more so that von can get 24 crores. But
who pays the corporation tax? One can be charitable with other people’s
money. Tb is the middle class people and the lower middle class people who pay
this. The Honourable the Finance Member refused to give any nccommodat_no.n
to those people getfing Rs. 2,500 per annum. Our suggestion was thad b

should be raised to Rs. 8.000. Therefore T am opposed to the amendment of
Bir Cowagsjee Jehangir.
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8jt. N V. Gadgil: Sir, 1 huve a spiritual reason for opposing this amendmens.
It is said in the Bible that it is eusier for a camel to go through the eye of a
peedle than for a rich mun to enter the kingdom of God. 1 s very anxious for
the spiribual regeneration of my friends. 1t is much better that they are pro-
perly sized and they do .not get more than what is absolutely neces--
sary. The other economic reuson is after all what is the implication of this tax.
and what ure the consequences. The tax that is taken from the ussesscs somes.
to the Government treasury, it is only a transfar of spending power. 1 think
she trouble is saved for the capitalist to know which investinents are  better,
which will pay more and which are more {ull of profit. All that work will be done
by Government. The cupitalists will remain in peace, they will not have to look:
after anything and take so much trouble. 1 am reminded here of a Labour M.P.
when lie saw evervbody getting up in the House of Commons and axking, well we
have to pay 5 shillings in the pound and 9 shillings in the pound and so on,
this M.P. got up and said. give me that income I will pay the damned tax.

The Honourable Mr. Liaquat Ali Khan: S§ir, the arguments that have been
used and the criticisms that have been levelled against this particular queskion:
of slab are the same that T have been hearing for the last one month. The same
arguments were advanced when we were discussing the general budget. Tden-
tically the same arguments were advanced then as have been advanced by Sir
Cowasjee Jehangir today in spite of so many changes made in the B. P. T., and
Capital Gainsg Tax.

8ir Oowasjee Jehangir: But this is the first time I had a chance to speak.

The Honourable Mr. Liaquat Ali Khan: I was then told by every one as I am.
told toduy that this tux will ruin the industry, it will stop produetion, it will
throw thousands of people into unemployment, unfed and not looked after. If
I levy a tax on industry produetion stops and the industrial life of the vountry
is ruined. 1f it is & tax on unearned gains which people make, not due to any
effort on their part but due to a chunge in the conditions of the country, then 1
am ruining industry, I am destroying the economic life of Indin and it will really
be a terrible catastrophe. If there is a proposal to levy a tax on individuals,
those who have been und are enjoying a very large income, the samne srgument
is used, that the industry will be ruined, production will be stopped. millions of
labouring classes will be thrown out of work and the country will be in a chaotic
state. I may point out to my Honourable - friend Sir Cowusjee Jehungir and
those who have supported him that the number of people whomn this tax is going
to affect is a thousand or so; and if the economic lite of the country is going to be
ruined because vou are going to levy a higher tux on a thousand people. then
something is wrong with the economic life. And this is exactly what I said
in my budget «peech: it is the stranglehold of a few individuals on the conomie,
social and political life of this country which is the great danger that we have to_
guard against. T am repeatedly told that T am really ruining and destroving
economic life. T gay I am not destroying the economie life of Tndin; if T succeed
I will make the economic life of India free from the stranglehold of these few
individuals. Ts Tndia going to be at the mercv of this handful of people for her
industrial aud commercial development or is she going to stand on her own
legs for this development? ' Sir, this argument that is used every time that the
tax that T propose is going to ruin industry. stop production and throw thousands
of people out of employment is one that has been invented by these few indivi-
duals who have been responsible for keeping a stranglehold over The economic life
of this country.

Sir, T sympathise with mv Honourable friend Mr. Jhunjhunwala. He did
not kmow that this was not a tax on industry but on individuals, who have anm
income, fram whatever source it may be, whether from salaries of house properfy
or inVerest on capital, efe.



12670 . LEGISLATIVE ASSEMBLY |281H Mar. 1947
+ +[Mr. Liaquat Ali Khan)

- Now, Sir, another argument was advanced by my Honourable: friend Mr.
Gupta that this will dry up the source of charity. Sir, if India and the future
“of India and the betterment of conditions of the masses of people is going to de-
pend on churity, it, will take thousands of years before there can be any improve-
ment. After all where will this money go? If it is not left with individuals it
will go into the coffers of the State; and if there is s State worth its name, if
there is & State which has got the well-being of the people at heart, this money,
I can tell you, will be better spent than by these individuals in giving charities
‘to a few institutions, some of which are ill-managed.

Sir, my Honourable friend Sir Cowasjee Jehangir said that vesterday | com-
pared the standard of living in England with the standard of living in India and
I said that a man who has got Rs. 1,20,000 in India is hetter off than the one
‘with an income of £20,000 in England. T still stick to that proposition.

Mr. P. J. Grifiths: That is not true.

The Honourable Mr. Liaquat Ali Khan: My Honourable friend says it is not
true. Why do you get used to such great comforts in India which vou cannot
get in England?

Mr. P. J. Grifiths: Sir, mnay I know if my Honourable friend has had oc-
-casion to live in Fngland during the last flve years? If he has he would know
that that staternent is not tfrue.

The Honourable Mr. Liaquat Ali Khan: T went to England only last Decem-
‘ber.

" Mr, P, J. Grifiths: And is it cheaper thun India or deaver

The Honourable Mr. Liaquat Ali Khan: And I can tell you that if 1 had
spent in England even twenty times more than what I spend here I would still be
‘more uncomfortuble there thun here.  Therefore T contend that life is certainly
‘more expensive in Knglund than it is here.

Mr. P. J. Grifiths: That is not true.

The Honourable Mr. Liaquat Ali Khan: Of course it is not true when you
.get a bearer to tie your shoe-lace. It is not true becwuse here you wunt a
palace to live in: you want a room to dress in, a room to sit in, « room to walk
in, a room to eat in,—although you may be a single individual. And in Eng-

land you have to live in one room only. 1 say if you have to live there in the’

same conditions as vou do in India life in India is a hundred times cheaper than
in England. 1f niv Honourable friend were living in a hotel here would hie be
paying the same as he would pay in a hotel in Tiondon? It would be ten times
more than here.

Mr. P. J. Grifiths: Will inv Honourable friend find me a hotel in Delhi
where T can live at reasonable rates.

The Honourable Mr. Liaquat Ali Khan: 1f the rates at which my Honour-
able friend is living in Delhi hotels are not reasonable T do not know what he will
-say ubout the rates in England.

Mr. P, J. Grifiths: [ have tried them.

(Interription by Sir Cowasjee Jehangir).

The Honourable Mr. Iiaquat Ali Khan: 1 am surprised; it cannot be igno-
rance on bhe part of my Honourable friends because both of them know England
much better than I do. But I think in their desire to assert their argument in
favour of their proposal they are overlooking facts as they are.  What T submit
is this. T have made my position clear on more than one occasion and T feel that
the tax which is proposed in the Finance Bill under this particular section is one
which to my mind is a fair tax. T am convinced that all this talk’ abou$ industry
being ruimed and millions of peopple being thrown out of emplovinent is nonsense
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aud humbug. In connection with the lusiness Profits lTux [ was told that it
will affect the poor middle classes; 1f you cut down whe rate of divideuds the
poorer classes will suffer; if you cut out the rate of dividend the middie classes.
will not go in and invest. 1 was told at that time thab this will affect the middle
classvs and the lower middle classes who save a few rupees and invest them im.
industry; and if you do all this the capital for industrialisation will dry up. To-
day 1 am told that if you put this tax on a handful of people industry will die.
All I can suy is that if our industrial development is in sueh a precarious condition.
we have got to think of other means and not go back to what has been done all.
these years: It is my desire and it should be the desire of every one that indus-
try should progress and production should increase ; and I am not in the least con-
vinced that on account of these proposals that I have put forward there will be-
any injurious effect on either production or industrial development of the country.
Sir, I oppose the amendments.

Sir Cowasjee Jehangir: Sir, | beg leave of the House to withdraw my
amendment in favour of the amendment of my Honourable friend Mr. Griffiths.
1 am a man of moderation and will be satisfied with half an apple if I cannot get.
" the whole one. .

The amendment was by ]ed\’(:‘ of the Assembly withdrawn.
Mr. Deputy President: The question is: -
“That for Part I1-A of the Schedule to the Bill, the following be substituted, namely :

af every individuni, Hindu undivided family, unregistered firm and-
not being a case to which paragraph B or para-
this Part appiies—

‘A.—In the case.
other association of persons,
graph (' or puragraph 1 of

i
|
—_—— i

R te, if income wholly

Rate, if income wholly
carned

unearned

1. On the first Ra.. Nil, Nil.
come. '

2. On the next Rs. 10,000 of total in-  Two annas in the rupee. | Three annas in the rupee..
come.

3. On tho next Rs. 10,000 of total in- ' Tarce annas in the rupee,| Three and a half annas in
come, . tho rupee.

4. On the next Rsf 15,000 of total in- = Four annas in the rupee. | Four an: as in the rupee.
come, *

5. On the next Rs. 20,000 of total in- ' Five annas in the rupee, | Five annas in the rupec.
oome.

6. On the next Rs. 30,000 of total in- " Six annas in the rupee . | Six annas in t} e rupee.
come.

7. On the noxt Rs. 40,000 of totatin. Seven cnnas in the rupee.| Seven annas in the rupze.
come.

8. On tue next Rs. 50,000 of totsl in- : Tig t ennas in the rupec | Eight annas in tho rupee.
come :

9 On the next Rs. 50,000 of tot. 1 in- Nin® annas in the rupee. Nine annas in t1e rupee.
come -

10. On the next Rx. 1,00,000 of tota! ' Nine and a half annas in Ten annas in the rupce.
ineome. t «~ rupee.

11. On the balancy of total incoas.: " Pan and o Falf annasin | Ten and a half annas in

25,000 of total in- !

tho rupoe,

the rupoee.”
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The Assembly divided:

AYES—8

Grifishs, Mr. P. J. Jehangiy, Sir Cowasnjes.
".Gwilt, M. Leslie. Lawson, Mr. C. P.

- Harvey, Capt. G. T. B. = Ormiston, Mr. J. F.

Rirtzel, Mr. M. A, F. ! Fyson, Mr. Geoffrey W.

NOES--57.

Abdul Hamid Shah, Msulvi. Matthai, The Honourable Dr. Joha.
Abdullah, Hafiz Mohammad, Mukut Bihari Lal Bhargava, Pandi
Adityan, Sri S. T. Nairang, Syed Ghulam Bhik.

Ayers, Mr. C. W. Narayan Murthi, Sri N.

.Chaman Lall, Diwzna. Nuaziar Hasan, Mr, Shah.
Chaudhuri, Sreejut Rohini Kwinar, Nazimuddin, Khwaja.

.Daga, Seth Sheodans. Oulsnam, Mr. §. H. Y.

Dani, Mr. G. B. Pai, Mr. M, P. .
~Gadgil, Sjt. N. V. Putel, The Honourable Sardaz Vallabhbhai.
Gangaraju, Sri V. Panjabi, Mr. K. L.

‘Gauri Shankar Saran Singh, Mr. Ranga, Prof. N. G.

Ghazanfarulla, Hafiz M. Rangachari, Mr. M. V.,

+Gokhale, Mr. B. K. Reddiar, Sri R. Venkatasubba.
Govind Das, Seth.. Siaksena. Shri Mohan Lal.

-Gupta, Lala Deshbandhw. Salve, Mr. P. K.

Habibur Rahman, Mr. Sutakopachari Sri T. V. N
Hans Raj, Raizada. Sheehy, Sir John.

Irhaq Seth, Haji Abdus Sattar Haji. Siddig Ali Khan, Mr.

.Jaffer, Mr. Ahmed E. H. Sid«hquee, Shaikh Rafiuddin Ahmad.
Jagannathdas, Sri. Sinha, Shri Satya Narayan,

Jamal Moideen Saib, Mr. M. J. Solanki, Dr. P. G,

.Jeelani, Makhdum Al-Haj Syed Sher Shah. [Sukhdev. Seth.

Jhunjhunwala, Mr. B, P, Surjit Singh Majithia. Surdar.

. Jinachandran, Sri M. K. Swaminadhan, Shrimati Ammu.
Kharegat, Siv Pheroze. 'I:Imkur Das Bhargava. Pundit.

T.al, Mr. Shavax A. Varma., Mr. B. B.

Liaquat Ali Khan, The Honourable Mr, Zia Uddin Ahmad, DBr.

Mahapatra, Sri Bhagirathi. Zuberi, Mr. Masarrat Hussain.
Mandal. The Hohourable Mr. Jogendra Nath.

The motion was negatived.

Mr. Deputy President: I imnay informm Honourable Members that i¢ was
agreed hetween all the parties and the Members that the consideration of tlfis
Bill will finish at/ 5 P.M. and I suppose all the Honourable Members are sticking
-tg this arrangement and they will not move any more amendments. If there are
;any, they will be considered to have been withdrawn.

The question is:

“That the Schedule stand part of the Bill."”

The mwotion was adopted. :
The Schedule was added to the Bill.

('lause 1 was added to the Bill.

“Tha Tit'e and the Preamble were added to the Bill.

"The Honourable Mr. Liaquat Ali Khan: Sir, I beg to move:
“That the Bill be pussed.”

Mr. Deputy President: The question is:

“That the Bill be passed.”

“The motion was adopted.



. DEMANDS FOR SUPPLEMENTARY GRANTS FOR 1946-47.
Mr. Deputy President: Now therc are the supplementary grants.
1 am sorry to keep the House u little longer. Unless any Honourable Mem-

ber hus got uny objection for any purticulur demaund to be taken 1 propose to take
.all the supplementary demands together.

Bhri Mohan Lal Saksena (Lucknow "Division: Non-Muhammadan Rural): 1
‘have objection to the demand ‘Taxes on Income Including Corporation Tax.’’

Mr. Deputy President: Which number?
Shri Mohan Lal Sakeens: No. 3. .

Mr. Deputy President: Then except No. 3 1 shall put all the demands
simultaneously. ’

The quesﬁon is:

“That the separate supplementary sums not exceeding the sums shown in the third

column of the order paper except the sum shown against supplementary demand No. 3, be
granted to the Governor-Geneéral in Council to defray the charges which will come in course

of payment during the year ending the 3lst day of March 1947, in’ respect of corresponding
supplementary demands entered in the second.column thereof.'’

The motion was adopted. ) ]

[As directed by Mrv. Deputy President the motions for Supplementary
Demands for Grants which were adopted by the Assembly  are reproduced
below—Iid. of D.]

DEMAND No. 1—('USTOMS,

“That a Supplementary sum not exceeding Rs. 22,44,000 be granted to the Governos-
General in Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1947, in respect of ‘Customs’.”

DEMAND No. 2—CENTRAL KXCISE AND SALY,
“That a supplementary sum not exceeding Rs. 1,57,000 be granted to the Goverupi-
General in Council to defray the charges which will come in course of payment during the
year ending the 31at day of March, 1847, in respect of ‘Central Excise and Salt'.’”

DeMaxp No. 5—DProvincian, Excisg.

*That a supplementary sum not exceeding Re. 1.57.000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1947, in respect of ‘Provincial Excise’.”

N DEMAND No. 6—S1amps.

“That « supplementary sum uot exceeding Rs. 9,97,000 be granted to the Governor-
‘General in Council to defray the charges which will ¢ome in course of payment during the
year ending the 3lst day of March, 1947, in respect of ‘Stamps’.”

DEMAND No. 8—IRRIGATION. NAVIGATION. EMBANKMENT AND DRAINAGE WORKS.

. ‘That a supplementary sum unot excecding Rs. 1,00000 be granted to the Governor-
sGeperal in Council to Jdefray ihe charges which will come in course of payment during the

vear ending the 3lst Jday of March. 1847, in rerpect of ‘Trrigation. Navigation. Embank-
ment, and Drainage Works’.”

DEMAND No. 11-—('ABINET.

“That a supplementary sum not exceeding Rs. 41,000 be granted to the Governor-
‘General in Council to defrav the charges which will come in course of payment during the
vear ending the 3lst day of March, 1947, in respect of ‘Cabinet’.’*

DemMAND No. 18—LEGISLATIVE ASSEMBLY AND LEGISLATIVE ASSEMBLY DEPARTMENT

“That a supplementary sum not exceeding Rs. 145000 be granted to the Governor
‘General in Council to defray the charges whick will come in course of pavment during the
vear ending the 3lst day of March. 1947, in respect of ‘Legislative Askembly and Leg-,'q:
Jative Assembly Department’.” .

( 2673 )
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DEnAND No. 14—HoME DEPARTMENT. ’
“That & supplementary sum not exceeding Rs. 1.87,000 be granted to the Governor-

General in Council to detray the chaiges which will come in course of payment during the-
year ending the 3lst day of March, 1847, in respect ot ‘Home Department’.” -

DeMAND No. 15—DEPARTMENT 6F INFORMATION AND BROADCASTING.

“That s supplementary sum not exceeding Rs. 12,16,000 be granted to the Governor-
General in ('ouncil to detray the charges which will come in course of payment during the
year ending the 3lst day of March, 1947, in respect of ‘Department of Information and
Broadcasting’.”’

DEMAND No. 17—DEPARTMENT oF F.DUCATION,

“That a supplementary sum not exceeding Rs. 4,85,000 be granted to the Governor-
General in Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1947, in respect of ‘Department of Education’.”

DEMAND No. 18—DEPARTMENT OF AGHICULTURE,

“That a supplementary sum not exceeding Rs. 5,660,000 be granted to the Governor-
General in Council to setvay the charges which will come in course of payment during the-
year ending the 3lst day of March,-1947, in resfect of ‘Department of Agriculture’.”

DeEMAND No. 20—DEpPARTMENT 0F (‘OMMONWEALTH RELATIONS

“That a supplementary sum ndt exceeding Rs. 2,805,000 be granted to the Governor-
General in Council to defray the charges which will come in course of payment during the-
year ending the 3lst day of March, 1947, in respect of ‘Department of Commonwealth

v oy

Relations’.

DEMAND No. 21—FINANCE DEPARTMENT.

“That a supplementary sum not exceeding Rs. 1,14,000 be granted to the Governor-
General in Council t¢ defray the charges which will come in course of payment during the:
vear ending the 31st day of March, 1947, in respect of ‘Finance Department’.”

DreMAND No. 22—(COMMERCE DEPARTMENT.

“That a supplementary sum not exceeding Rs. 2,58.000 be granted to the Governor
General in Council to defray the charges which will come in course of paymens during the.
year ending the 3lst day of March, 1847, in respect of ‘Commerce Department’.”

DEMAND No. 24—DEPARTMENT OF ('OMMUNIEATIONS.

“That a supplementaly sum mnot exceeding Rs. 84,000 be gpranted to the Governor.
General in Council to defray the charges which will come in course of payment during the:
vear ending the 3lst day of March, 1847, in respsct of ‘Department of Communications’.'’

DEMAND No. 25—DEPARTMENT OF TRANSPORT.

“That a supplementary sum not exceeding Rs. 1,50.000 be granted to the Governor-
General in Council to defray the charges which will come in course of pryment during the:
vear ending the 3lst day of March, 1947, in respect of 'Department of Transport’.”

DEMAND No. 26—F00on DEPARTMENT.

“That a supplomentary swn not excesding Rs. 14.51,000 be granted to thc? Governor-
General in Council to defray the charges which will come in conrse of payment during the
vear ending the 31st day of March, 1647, ir re:pect of ‘Food Department’.”

\ DemanDp No. 27—CENTRAL Boarp or IIEVENUE.

"’1‘]1{1(;, a_supplementary sum not exceeding Rs. 56,000. be granted (o the Governor-
General in Council ta defray the charges which will come in course of pavment duving. the-
year ending the 3lst day of March, 1947, in respect of ‘Central Board of Revenue’.”
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-DEMAND No. 28—INpIa OrFICE AND HiGH COMMISSIONER'S ESTABLISHMENT
' CHARGES,

“'I'hat & supplementary sum oot exceeding Rs. 24,70,000 be granted to the Governor-
-General in Council to defray’ the charges whick will come in course of payment during the
year ending the 31st day of March, 1947, in respect of ‘India Office and High Commissioner’s
Establishment Charges’.”

DeMaxp No. 8U0—Avubpir

*“That a supplementary sum not exceeding Rs. Q,I&O,le) be granted to the Governor-
‘General in Council to defray the charges which will come 1 course of payment during the
year ending the 31st day of March, 1947, in respect of ‘Audit’.’’

Drmanp No. 31 —ADMINISTRATION OF JUSTICE,

“That & supplementary sum not exceeding Rs, 3,46,000 be granted to the Governor-
General in Council to defray the churges which will come in course of payment during the
year ending the 31st day of March, 1847, in respect of ‘Administration of Justice'.”

DEMAND No. 84—PORTS AND BILOTAGE.

“That u supplementary sum not exceeding Rs. 7,87,000 be granted to the Governor-
General in Council to deiray the charges which will come in course of payment during the

v

year ending the 31st day of March, 1947, in respect of ‘Ports and Pilotage’.

Dexanp No. 88—Zo0oLOGICAL SURVEY.

“That & supplementary sum not exceeding Rs. 14,000 bLe granted to the Governor-
General in Council to defray the charges which will come in course of payment during the
vear ending the 3lst day of March, 1947, in respéct of ‘Zoological Survey’.”

DEmMaND No. 40—MINEs,

“That supplementary sum net exceeding Rs. 44,000 be granted to the Governor-
General in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1847, in respect of ‘Mines’.’’

DeMAND No. 41—ARCHAEOLOGY.

“That & supplementary sum not exceeding Rs. 1,30,000 be grauted to the Governor-
General in Council to defray the charges which will come in course of payment during the

[T

year ending the 3lst day of March, 1847, in respect of ‘Archmology’.

DeMAND No, 47—AGRICULTURE.

““That a supplementary sum not exceeding Rs. 1,91,50,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1847, in respect of ‘Agriculture’,"’

DeEMAND No. 49—INDUSTRIES,

““Ihat a supplementary sum not exceeding Rs. 19,562,000 be granted to the Governor-
General in Council to defray the charges which will come in course of payment during the

Yoy

year ending the 3lst day of March, 1947, in respect of ‘Industries’.

DEMAND No. 49-A—OVERSEAS COMMUNICATION SERVICE.

“That a supplementary sum not exceeding Rs. 8,57,000 be granted to the Governor-
General in Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1947, in respect of Overseas Communication Segvice'.”

DeMAND No. 58—IDEPARTMENT OF INDUSTRIES AND SUPPLIES.

“That & supplementary sum not exceeding Rs. 10,43,000 be granted to the Governor-
General in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1947, in respect of ‘Department of Industries aund

r

Supplies’.
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DEMAND No. 54—EMIGRATION.

“That s supplementary sum not exceeding Rs. 21,000 be granted to the Governor-
General in Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1947, ‘in respect of ‘Emigration’.”

DEMAND No. 56—CENsUS,

“That a supplementary sum not exceeding Rs. 32,000 be granted to the Governor
(eneral in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1947, in respect of ‘Census’.”

DemMaND No. 58—IMPERIAI, DAIRY IDEPARTMENT.

“That a supplementary sum not exceeding Rs. 56,000, be granted to the Governor-
General in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1947, in respect of ‘Imperial Dairy Department’.”

DeEmMAND No. 59—MI1SCELLANEOUS DEPARTMENTS

“That a supplementary sum not exceeding Rs. 2,84,000 be granted to the Governor-
General in Council to defray thq charges which will come in course of payment during the
year ending the 3lst day of March, 1847, in respect of ‘Miscellaneous Departments’.’’

DEMAND No. 66—MISCELLANEOUS,

“That a supplementary sum not exceeding Rx. 3,81,36,000 be granted' to the Governor-
General in Council to defray the charges which will come in course of payment during the
year ending the 31st day of Mar¢h, 1947, in respect of ‘Miscelk.neous’ '’ -

DeMaND No. 67—MISCELLANEOUS ADJUSTMENTS BETWEEN THE CENTRAL AND
PROVINCIAL. GOVERNMENTS.

“That a supplementary sum not exceeding Rs. 1,67,000 be granted to the Governor-
General in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1847, in respect of ‘Miscellaneous adjustments between
the Central and Provincial Governments’.”

DEMAND No. 68—PoST-WAR PPLANNING AND DEVELOPMENT.

“That a supplementary sum not exceeding Rs. 1,000 be granted to the querﬂor—
General in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1047, in respect of ‘Post-war Planning and Develop-
ment’.”’

DemaAND No. 69—Ci1viL, DEFENCE.

“That a supplementary sum not exceeding Rs. 24,60,000 be granted to the Governor-
General in Council to defray the charges which will come in course of payment during the
vear ending the 3lst day of March, 1047, in respect of ‘Civil Defence’.”

DeMaND No. 70—-DELHI.

“That s supplementary sum not exceeding Rs. 12,12,000 be granted to the Governor-
General in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1947, in respect of ‘Delhi'.”’

DEMAND No. 71—AJMER-MERWARA.

“That a supplementary sum not exceeding Rs. 4,47,000 be granted to the Governor-
General in Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1047, in respect of ‘Ajmer-Merwara'.”

DEemMAND No. 78—ANDAMAN AND NICOBAR ISpAnDs.

“That a supplementary sum not exceeding Re. 20,87,000 be granted to the Governor-
General in Council to defray the charges which will come in course of payment during the
year ending the 3ls* . of March, 1847, in respect of ‘Andaman and Nicobar Islands'.’
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DemaNDp No. 79—CarPiTAL QUTLAY ON INDUSTRIAL DEVELOPMENT,

“That. s supplomentary sum not exceeding Rs. 1,000 be granted to the Governor-
General in Council te defray the charges which will come in course of payment during the
. {)enr ending the 3lst day ef March, 1947, in respect of ‘Capital Outlay on Industrial

evelopment'.’” i

Duwanp No. 88—Drru1 Capritan OuTLAY.

“That a. sapplementary swm not exceeding Rs. 1,000 be granted to the Governor
General in. Council to “l:{ the charges which will cofe in course of payment during the
year ending the 3lst day March, 1947, in respect of ‘Delhi Capital Outlay’.”

\

The Assembly then adjourned till Eleven of the Clock on Monday the 81st
March, 1947..
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